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y Punjab At No.
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AN ACT TO PROVIDE FOR BETTER Any
TRATION IN THE RURAL AREAS OaMINIS.

BY PANCHAYAT PUNIAB
1t is hereby enacted as follows —
CHAPTER |
PRELIMINARY
G s 1. (1) This Act may be called th i
o Panchayat Act, 1952. P Funjab Gram

7

~ . [(2) It extends to the States of Punjab
and the Union Territory of Chandigarh indaaﬁgafagf;ﬁa
e?s%whlle italteP of (fu?ljab hransferred to the Union territo o
(o) Imachal Fradesh under the Punjab o e
Act, 1966 (Act 31 of 1966)]. Jab Reorganisation

(3) It shall come into force at oncé.

. 2. The Punjab Village Panchayat A i

Repealand saving. hereby repealed. But notwil'hgstanding sug’h rep%télfgig)lz
thing done or any aciton taken in exercise of powers con-
ferred by the repealed Act shall be deemed to have been
done or taken under this Act to the extent that it is not
Inconsistent with the provisions of this Act

Also see sections 21 to 25 ipid. reproduced below :—

Transitional . 21. Nothing in this Act shall affect the continuance of the Panchayats under the
provision. principal Act which are in existence immediately before the commencement of this

Act, or the exercise by them of the powers and functions under the principal Act as
amended by this Act, till such time as the Sabha areas are demarcated, Sabhas therein
are established and constituted and Gram Panchayats are elected in accordance with
the provisions of this Act, and the aforesaid Panchayats shall continue so to exist as
if this Act had not been passed and to exercise the powers and functions accordingly.

; cilia- 22. After the commencement of this Act no proceedings of a Gram Panchayat
Sgﬂ‘gfo‘gged?ggs ngt shall be rendered invalid for want of a certificate of failure of conciliation proceeding.

to affect the pro-
ceedings of Gram

gﬁﬁ?ﬂg%{m of . 23. Inthe principal Act as amended by this Act, any reference to a law w}3ich
references. Is not in force in territories which, immediately before the 1st November, 1956, were

comprised in the State of Patiala and East Punjab States Union shall, in relation 10
such territories, be construed as a reference to the corresponding law, if any, in force
in such territories. : )

24. (1) The Pepsu Panchayat Raj Act, 2008-Bk., is hereby repealed ;

Repeal and Saving.
Provided that the repeal shall not effect—

(a) the previous operation of the Act so repealed or anything duly done or
suffered thereunder, or

1Substituted by the Punjab Zila Parishads, Panchayat Samitis and Gram
Sabhas (Reconstitution and Re-organisation) Order, 1969.
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Provided that the Panches in an existing panchayat
shall not be affected by the provisions of section 5 of this

P Act.
3. Inthis Act, unless the context otherwise requires,— Definitions.

(a) ‘‘adult’’ means a person, male or female, who
1 has attained the age of 21 years ;

(1’3) “building”’ means any shop, house, hut, out-
house, shed, or stable, whether used for the
purpose of human habitation or otherwise and
whether of masonry, bricks, wood, mud, thatch,
metal or any other material whatever ; and
includes a wall and a well ;

(c) “‘by-laws” means by-laws made by the Panch-
< “ayat under this Act ;

1

i (d) “common land” means land which is not in

f the exclusive use of any individual and has
by usage, custom or prescription been reserved
for the common purposes of village community
or has been acquired for such purposes ;

(b) at;y right, privilege, obligation or liability acquired‘, accrued or incurred
under the Act so repealed, or

(¢) any penalty, forfeiture or punishment incurred in respect of any offence
committed against the Act so repealed, or

privilege, obligation, liability, penalty, forfeiture or punishment as
aforesaid :

- (d) any investigation, legal proceedings or remedy in respect of any such right

and any such investigation, legal proceeding or remedy may be instituted, continued
or enforced, and any such penalty, forfeiture or punishment may be imposed as if
this Act had not been passed.

(2) Subjec! to the provisions of the proviso to sub-section (1) anything done or
any action taken (including any appointment or delegation made, notification, order,
ins truction or direction issued, rule, regulation, bye-law or form framed), under the
Act repealed by sub-section (1) shall, in s0 far as it is not inconsistent therewith be
deemed 10 have been done or taken under the corresponding provision of the princi-
pal Act as amended by this Act and shall continue to be in force accordingly, unless
and until superseded by anything done or any action taken under the principal Act as

: so amended :

| Provided that Panchayati Adalats, Class I and Panchayati Adalats, Class I, shall
i cease 10 function on the date of commencement of this Act.

25. If any difficulty arises in giving effect to the provisions of the principal ~ ~Power to temove
Act as amended by this Act, the State Government may, by order notify in the Official difficulties.
Gazette. make such provisions or give such directions as appear to it to be necessary
or expedient for the removal of the difficulty.
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(e) “DireC‘Or" means (I}c Director of Pai
appointed under this Act | Ichayats

X 1{(") W ook A % *] : '
(g) “Gram Panchayat” means the Panchayat const
i tuted under [Section 5 of] this Act ; nsti

3[(h) «Government”’ means the State Governments
of Punjab and Haryana and the Administrators
of the Union territories of Himachal Pradesh
and Chandigarh in relation to the areas falling
with in their territorial limits as specified in
Part II of the Punjab Reorganisation Act, 1966.

(Act 31 of 1966).]

p (i) “Panch” means a member of Gram Panchayat,
ar & x BF % ] or an Adalti Panchayat

elected or appointed under this Act and in-
cludes a Sarpanch ;

_ 6[(ii) A Panchayat means a Gram Panchayat and
/ includes an Adalti Panchayat 1.

7[(iii) ‘‘Panchayat Samiti”’ means 2 Pancha)'3:
4 Samiti constituted under the Punjab Panclllgz?
Samitis and Zila Parishads Act, ] '
and having jurisdiction over the Sabha area.
(j) “prescribed”’ means prescribed by rules made
under this Act ;
ading Of
(k) “‘public place’” means any place, building .=
/  structure situated within the Jumdlcn%?icohas
Gram Panchayat area (o which the p¥

free access ; e
S
1Clause (f) omitted by Punjab Act No. 26 of 1960, section (1) -
1953 (Punjab Adt

sInserted by the Punjab Gram Panchayat (Amendment) Act:
XLI of 1953), section 2 (1),
Sami(is and

sSubstituted by the Punjab Zila prishads panchayat
Sabhas (Reconstitution and Reorganisation) Onfer. 1969. ‘

¢The word *Thana’’ omitted by Punjab Act XXX of 1954.
; Punjab Act N0 269

Gram

*The words “Panchayat Union”’ omitted b

Tnserted by Punjab Act No. 19 of 1963.
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(I) “publicservant” me
. ans a public sery i
1'1!:1 (slec]glo]n .21 of the Indgm PcnalM(lftoztlse:dclf é%%d XLV of 18
and shall include a panch and a sarpac}{ A e

(m) ‘public street’” me:
' ans a pathway, roa
grlsi%leéglgne, h§qlua(r]e, court, alle‘yy ’or pggszg: extn
lage, which the public has a right
and includes the drains o B cithe,
] r gutters on eit
;1de arll)d the land upto the def ined bounda:'yhg;
ny a '.uttmg property, notwithstanding any
projection over such ‘land of any verandah
or other super-structure ;

1[(mm) ‘Sabha’ means a Gram Sab i
e eution 5 : abha established
(mmm) ‘Sabha area’ means an area declared to be a
Sabha area under section 4 ; ]
/ (n) ‘Schedule’” means the Schedule appended to this

Act ;
(o) “sub-committee’” means 4 sub-committee

appointed under section 33 of this Act ;
2[(00) «Qub-Divisional Officer” means the Officer-

in-charge of a Sub-Division of a District

constituted for revenue and general purposes |

(p) “tax” includes a cess, duty, fee, rate, toll or
other impost leviable under this Act ;

(q) “village” means any local area, recorded as &
7 revenue estate 11 the revenue records of the

district in which it is situated ; ;
hannel which

(r) «watercourse’’ means any chal
/ gators and 13

maintained at the colgt of the irrl bors & hich
c £ 1 with water from any canal to W
llppllCd ia Canal and Drainage VIII of 1873+

either the Northern Indi
the Punjab Minor Canals Act,
73, of (0 1% for the time being] =% 1903

3 ther Act
1905, *lor any 4 all subsidiary works

an :
i ( the sluice
connected with such qhannel excep :

or outlet through which water 15 supplied to

such channel ;

m), inserted by Punjab Act, 26 of 1960, section 3 ()]

e

ed by Punja c i e and Gram
. : : ishs panchayal Samities 8

sInserted by  the punjab anil:atiggfg%‘gs"1969' schyedule second.

Sabhas Reconstitution and Reorgd
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' ¢

(s) the expressions “offence”, ‘non-bailable offence,

“‘cognizable offence’, “Compli},int”, “officer.
in-charge of a police station”, and “police
station” have the same meaning as in section 4
of the Code of Criminal Procedure, 1898 :

(t) the expressions “decree”, “‘decree-holder”
~ “judgment debtor’’, ““legal representative” and
“movable property” have the same meaning

as in section 2 of the Code of Civil Procedure,

1908 .

/ (u) the expressions ‘“landowner”, “tenant”,

‘Grent”

and “land revenue’’ have the same

meaning as in the Punjab Land Revenue Act,
1887, [or any other Act for the time being in-

force].

1 Inserted by the Punjab Zila Parishads P anchayat Samities and Gram Sabhas

Reconstitution and Reorganization Order, 1969, Schedu'e second.

e,
s
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TCHAPTER )

GABHA AREAS AND ESTABLISMENT AN D CONSTI-
TUTION OF GRAM SABHAS AND GRAM
PANCHAYATS
4. (1) Government may, by notification, decla-e any Demarcation of
village or group of contiguous villages with a population *P" 2™
of not less than five hundred (o constitute one or more

Sabha areas :

Provided that neither the whole nor any part of—

(@) a Notified Area under section 241 of the
Punjab Municipal Act, 1911 %[or any other Act
for the time being in force ] ; or

() a Cantonment; or
(¢) a Municipality of any class ;

shall be included in a Sabha area unless the majority of
voters in any Notified Area or Municipality of the Third
Class desire the establishment of a Gram Sabha in which
case the assets and liabilities, if any, of the Notified Area
Committee or the Municipal Committee, as the case may
be, shall vest in the Gram Sabha thereaflter established
and the Notified Area—Committee or the Municipal
Committee shall cease to exist : )

Provided further that the Government may, in any
particular case, relax the limit of five hundred.

(2) Government may, by’ notification, include any
area 1n or exclude any area from the Sabha area.

/ (3) If the whole of the Sabha area is included in a
municipality, Cantonment, or Notified Area under section
241 of the Punjab Municipal Act, 1911, ?[or any other Act
for the time being in force] the Sabha shall cease to exist and
Its assets and liabilities shall be disposed of in the man-
ner prescribed.

1The whole Chapler II substituted b Punjab Act No. 26 of 1360, section 4.
® *Inserted by the Punjab Zila Pris});ads, Panchayat Samitis and Gram Sabhas
€constitution and Re-organisation) Order, 1969, Second Schedule.
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Establishment 5. (1) Government may, by notification, establisp,

and Congiution Gram Sabha by name in every Sabha area.

2) Every Gram Sabha shall, by the name notjf;
under sub-section (1), be a body corporate having te ied
(ual succession and a common seal, and, subject tq g
restriction by or under this Act or any other law sﬁn
have power to acquire, hold, administer and tr’ansirEl ]
property, movable or immovable, and to enter into coer
tracts, and shall by the said name sue or be sued and dq ;"
such things as are necessary for which it is constituted,

17(3) Every person who, for the time being, is entered 5

a voter on the electoral roll of the Punjab Legislative Assem.

bly, the Haryana Legislative Assembly, the Himach

Pradesh Legislative Assembly and the Parliamentary

constituency of the Union Territory of Chandigarh for the

time being in force, and pertaining to the Sabha area, as

the case may be, shall be a member of the Sabha of that

_ Sabha area.] e
i Wi 6. (1) Every Sabha shall, in the prescribed manner,
e disqualifica. ~ elect from amongst its members a Chairman of the Sabha
tions 1o be members and an executive committee consisting of such number of
0. . . . . .

persons not being less than five or morethannine including

the Sarpanch of the Executive Committee as the Govern-

ment may determine taking into account the population of

the Sabha area :

Provided that if no woman is elected as a Panch of anY
Sabha, the woman candidate securing the highest number
/ of votes amongs! the women candidates in that election shag
be co-opted by the Panchayat as a Panch of that Sabha%n
where no such woman candidate is available the prescr! %-
authority shall co-op!t as such Panch a woman member
the Sabha who is qualified to be elected as a Panch.

(2) The Chairman shall also be called the Sﬂallpdfg?aﬁi
(he Executive Committee which shall be styledast o
Panchayat the members thereof to be called Panches:
the
(3) Every woman co-opted as a Pém"ht “ngé at &
proviso to sub-section (1) shall have the right {0
meeting of the Gram Panchayat. _,.//’;a‘b;

amitis and GO

sSubstituted by the Punjab Zila Parishads, Panchayat 3
~ /Reconstitution and Reorganisation) Order, 1969.

AI
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(4) The election shall be by secret ballot and direct vote
in the manner 1_11'cscnhcd and the prescribed number of

candidates securing the highest number of valid votes shall
pe deemed to have been duly clected :

Provided that for the period expiring on 26th January,
1970—

(a) every Gram Panchyat shall, subject (o the provi-
sions of sub-clause(b), have one panch belonging
to the Scheduled Castes if their population is
five per centum or more of the population of
the Sabha area concerned ;

(b) every Gram Panchayat with seven or more pan-

~ ches shall have two panches who are members of

Scheduled Castes if the population of the
Scheduled Castes is ten per centum or more ;

(¢) if the required number of successful candidates
does not include one or two members from the
Scheduled Castes, as the case may be, then the
Scheduled Caste candidate or candidates, as the
case may be, securing the highest number of
votes from amongst themselves shall be
deemed to have been elected as the last, or the

last two panches ;

(d) in case the requisite number given in sub-clauses
(@) and (b) of members of Scheduled Castes are
not elected in the manner given above, the
prescribed authority  shall make up the
deficicncy by nominating duly qualified person
or persons of such castes:

Provided further that the expiry of the period referred
(o above shall not affect the Constitution of a Gram Pan-

chayat existing at the time :

Provided further that if Government is of the opinion
that the basis of population adopted for the purposes of
determi iing the representation of members belonging (o
Scheduled Castes for any particular Gram Panchayat 1s
incorrect, with the resuli (hat the requisite number of
panches belonging to such castes is not elected, the Govern-
ment may nominate the required number of duly qualified
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n or persons of such casles as additiona] Pancheg

gﬁ"iﬁch ngminalion being made the number of ancﬁgsd
determined under sub-section (/) shall be deemecP to haye
been increased by the number of panches so NOminageq
The number of the Panches so increased and thejy term of
office shall cease to have any effect after the next electiop of
the Gram Panchayat concerned, when the Dumber of
Panches of that Gram Panchayat shall be determined
afresh under sub-section (7). |

(5) No person who is not a member of the Sabha ang
who—

~ (a) is not qualified to be elected as a member of
the Legislative Assembly ; or

(b) has been convicted of any offence involving
moral turpitude unless a period of five years
has elapsed since his conviction ; Or

_ (¢) has been subjected to an order by a criminal court

! and which order in the opinion of Government
or of the officer to whom Government has
delegated its powers of removal, implies a defect
of character unf itting him to be a Sarpanch
or Panch, unless a period of five years has
elasped since the date of order ; or

(d) hasbeen convicted of an election offence : or

(e) has been ordered to give security for good be-
/ haviour under section 110 of the Code of Crimi-
nal Procedure, 1898 ; or

(f) has been notified as disqualified for appointment

1n public service, except on medical grounds ;
or

(8) is a whole-time salaried servant of any local
authority or State or the Union of India ; or
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Zpe\ 3 :
(h) is registered as habitual offend g
/\ Habitual Offenders (Conlmle.'lrnudn (Ii{cgf:)]::nl),u%gz

19521 i ing i
o) [;oorrany other Act for the time being in

(1) is an undischarged insolvent ; or

i (j) has not paid the arrears of the tax im osed by th
o Gram Panchayat ?[or the Panchayatp Samiti)]’; o:

(k) 1s an employee of Sabha or Gram Panchayat ; or

H(kk) 1s a member of either House of Parliament or
of the Legislature of the Punjab State ; or]

(1) is a tenant or lessee holding a tenancy or lease
under the Gram Sabha or is in arrears of rent
of any lease or tenancy held under the Gram
Sabha, oris a contractor of the Gram Sabha ;

shall be entitled to stand for election as, or continue to be a

Sarpanch or Panch :

[Provided that if, on the commencement of the Punjab
Gram Panchayat (Amendment) Act, 1963, a member of
either House of Parliament or of the Legislature of the
Punjab State is holding the office of a Sarpanch or Panch
such member shall not be disqualified under clause (kk)
to continue as a Sarpanch or Panch, as the case may be, for
the term of his office :

Provided further that a member of either House of
Parliament or of the Legislature of the Punjab State may be
elected as a Sarpanch or Panch if, along with his nomination
paper he gives a written undertaking to the effect that
he shall resign his membership of either House of Parlia-
ment or of the Legislature of the Punjab State, as the case
may be, and so resigns before taking the oath under
sub-section (/) of section 9.]

7. (I) A Gram Panchayat shall exercise powers as an  Powers and jurts-

ordinary Panchayat, and shall have jurisdiction OVer | iauli Pan-
matters Jaid down in Schedule I-A. chayats.

et : iti bhas
Inserted by the Punjab Zila Prishads, Panchayat Samities and Gram Sa
Rcconstilutionyand Reo':‘ganisalion) order, 1969, Second Schedule

*Added by Act No. 19 of 1963.

'Clause (kk) inserted by ibid,

¢Added by Ibid,
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AQt. IV

(2) The Government shall have DOWers to ¢,
any Gram Panchayat or elected representatiyes e f Upgy
of Gram Panchayats, enhanced Powers.  Sycp Py a Brouy
or representatives shall have Jurisdiction over matntc aYats
down in Schedule I-B. e1s Tajg

(3) When enhanced POWers are to pe Conferreg
representatives of a group of Panchayats, the Pa nche: L
Panchayats concerned, shall elect five Adalt; Panchesoff the
amongst themselves by direct voting, the five Panfﬁm
securing the highest number of votes being deemeq to 1‘]’ es
been elected and such Panches shall elect sy

. an Adalti S,
from amongst themselves In the manner prescribed, e

(4) The Adalti Panches elected as aforesaid shy]|
exercise the enhanced powers referred to in sub-section )
and shall have jurisdiction over the combined Sabha areas
of the Panchayats conc:rned, and when acting as such
shall together be known as an Adaltj Panchayat.

(5) No proceeding of a Gram Panchayat or an Adalti

Panchayat shall be invalid for the mere fact of there beinga
vacancy amongst its members. '

1[8 3 * * x* * x x* * *]
Oath and term of 9 ( ]) Befor : 1 f their office:
fice, t . ¢ entering upon the duties o the
s removal ¢ e Sarpanch and Panches shall take an oath in the form

specified in Schedule V.

.(2) The Sarpanch and Panches shall hold office for 2
period of three years -

“[Provided that, after the first general election Og %l}:;';
man and members ot executive committees ot the 13 gt
and co-option of members of such committees, 1-lcn 95-A,
made or deemed to be held and made under sectlcz1 perio
the Sarpanches and Panches shall hold office for

of five years.]

' | : 11,
Provided *[further] that an outgoing Papch Sltlg i
the Government otherwise directs, continue
office, until his successor has taken the oath :

| { of the
Provided further that subject to the app f,g:f}rom h;:
Director, the Sarpanch or a Panch may be rcmﬁthc memb¢t
office by a t'wo-tﬁirds majority of the votes 0 held W
of the Sabha at its extraordinary general meeting

the previous permission of the Director. ™
| A

Jess
]l:in bis |

*Omitted by Punjab Act No. 26 of 1962.

Incertad hu Dawiatl 4 _.

(¥ Scanned with OKEN Scanner



1953 : Pb. Act IV] GRAM PANCHAYAT 139

10. Whenever a vac
. B acancy occurs .
tion or removal of a Panch, or a Sql[?y,'hc death, resigna- Filling of casusl
or Sarpanch, as the ¢ ; Sarpanch, a new Panch """
y € ase may be, shall be elected i A

manner as may be prescribed, : ccled in such
hall hOld i f - ,.(llld the person so elected
sha office for the unexpired portion of tl e
which the person in whose place he was el 'l,c L
have otherwise continued in office. is7 leafeRgRld

11. 1f for any reason a Sarpa i

- . rpanch or a sufficient n Appointments_i
of Panches are not elected, or a casual vacancy ?smi?gf caesof defal.
filled within the time prescribed the prescribed authority
may appoint the necessary number of duly qualified persons
as a Sarpanch or Panch, as the case may be, and any such
person shall hold office for the unexpired . porcon of the
term for which the person 11 whose place he was appoin-
ted would have otherwise continued in office.

abha shall hold two general meetings in Meeting and quo-
s m of Sabha.

1112. (I)Every S

each year, one afier the harvesting of Sawani crop (herein- "

after called the Sawani meeting) and the other after the
alled the Hari

harvesting of the Hari crop (hereinafter ¢
meeting) on such dates as may be fixed by the Panchayat

Samiti.]
sider Budget of Sabha .

13. The Sabha shall at its Sawani meeting consic
the budget prepared by the Gram Panchayat and at 1ts
Hari meeting consider the reports of the working of the.
Gram Panchayat and draw out development plan for the

Sabha area.]
'(CHAPTER II-A]

Disputes Regarding Elections

s the context otherwisé Definition®.

13-A. In this Chapter, unles

requires,—

» eans any person appointed in writing

" candidate at a1 olection to be his agoH
< of his election with the written

ose
for the purp oS Erion ;

consent of su
— ——'——-"‘_'—_/'—'—7“"-—-“——‘
'——’_—"———-’-’-/ ,..'___,—-,'.,-_’__,_
1Substituted by Punjab Act No. 19 of 1963.
punjab Acl No. 26 of 1962,

sChapter 11-A inserted bY
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“candidate’” means a person Who has pe

(b) claims to have been duly nominated g 5 ggn o
date at an election, and any such perge. shall
be deemed to have been a candidate as fro
the time when, with the election in m

. ros
he began to hold himself out as g prgspegmté
candidate ;

(c) “corrupt practice’’ means a

ny of the practi
specified in section 13-U ; Practices

(d) “costs” means all costs, char
of, or incidental to, a tria]
petition ;

ges and expenses |
of an election |

(€) “election” means an election to fif the office
of a Sarpanch or Panch ; .

e et e .

(f) “electoral right” means the right of a person |

to stand or not to stand as, or to withdraw
from being a candidate or to vote or refrain
from voting at an election

(2) “pleader” means any person entitled to appear

and plead for another in a Cjvil Court and
mcludesan Advocate,

Blection  peri- 13-B.  No election of g Sarpanch or Panch shall be
called in question except b '

Presentation of

Petitions, . ]3"C (1) AnYm

emb furnish’
Ing the prescribed ~ g urity o e Sabha may, on fi

ecurity in the prescribed manner,—
(@) where an election was held after the 12th A“gus,,t’
oV and before the 27th September, 1962,
within thirty days of the latter ate; or
(®) where an election is tent”
] eld after the 27th Sep
ber, 1962, wit in thirty days of the” date of
announcement of the resulf thereof ;Y
present on o i

i ook More of ified in sub-
Section (7 F ¢ grounds specified in
election(p)et?g Section 130 {g the prescribed authority 37

Ol I Writing againe  f ion of an
person as g Sarpanch o Pagn chg.amst the electio
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(2) The election petition shall b
been presented to the prescribed aulﬁogiis_m_ed to have

(a) when it is delivered to the prescribed authority—
(/) by the person making the petition ; or

(ii) by a person authorised in writing in thi
l;:half by the person making th;.l %e:?tiotr};l s,‘

b) when it is sent by registered post and is deli
to the prescribed authority? g cs.aelivprec

(3) An election petition pending before t :
authority im.mediately beforg the §7th Septgglpbgf.scllnggzd
shall be decided and disposed of by the prescribed au-
thority 1n apcordance with the provisions of this Chapter
after affording to the person who presented the election

petition an opportunity to amend the petition.
13-D. (/) An election petition— Contents  of
pergigion,

(a) shall contain concise statement of the material
facts on which the petitioner relies ;

(b) shall set forth full particulars of any corrupt
ractice that the petitioner alleges, including

as full a statement as possible of the names of
the parties alleged fo have committed suc
corrupt practice and the date and place of the
commission of each such practice ; an

(¢) shall be signed by the petitioner and verified
% down in the Code of Civil

in the manner laid of Ci
Procedure, 1908 (5 of 1908), for the verification

of pleadings ;
Provided that where the petitioner alleges any corrupt
practice, the petition shall also be accompanied by an
1 ort of the allegation

affidavit in the prescribed form in suppc
of such corrupt practice and the particulars thereof.

4
(2) Any schedule or annexure,
be signed by the petitioner and verifi
as the petition.

e to the petition shall also
ed in the same manner

(¥ Scanned with OKEN Scanner
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e 4 13-E. If the prescribed security is not furn; ,
;cccg'gfgv'n"f? the prescribed manner or the petition is no¢ p;il;:d In
von o within the period specified in section 13-C, the Prescr?}:ed
authority shall dismiss the petition : ed

Provided that the petition shall not be di

. . .. 4 SmisS .
out giving the petitioner an opportunity of ed with.

being hearq

Powers of Deputy 13-F. The Deputy Commissioner of t
endren "ona” concerned may, at any stage after notice to
transfer peritions. for reasons to be recorded, withdraw any election Ppetitio
pending before a prescribed authority and transfer?t
for trial to another prescribed authority within his district;
and upon such transfer, that prescribed authorit ’

proceed with the trial from the Stage at which it wa
drawn:

S with-
Providec} that such authority may, if it thinks fit, recall
and re-examine any of the witnesses already ‘examined,

Procedure before 13-G. (1) Subject to the provisions of this Act and
;1&1 prescribed of any rules. made thereunder, every election petition
- shall be tried by the prescribed authority, as nearly as

may be, in accordance with the procedure applicable

under the Code of Civil Procedure, 1908 (5 of 1908),
to the trial of suits : '

Provided that the prescribed authority shall have the
discretion to refuse for reasons to be recorded in writing
lo examine any witness or witnesses if it is of the opinion
that their evidence is not material for the decision of t,htc
petition or that the party tendering such witness or \\l“;
nesses is doing so on frivolous grounds or with a view
delay the proceedings.

; 272
(2) The provisions of the Indian Bvidence Act, I:Z('
(I of 1872), shall, subject to the provisions of thisction
be deemed to apply in all respects to the trial of an ele
petition.

' oo : fore
Appearance be- 13"H'-' Any appc.arallCC, appllca(lon OI(.ZI ‘K::l bee the
fore presctibed (e prescribed authority may be made or gnto act on
ARieci party in person or by a pleader duly appointe .
his behalf :
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_.PrO\"ldg.d “11\.‘ 1" Sh{\" hc open {to the prcscrihC([ a-
thority to dircct any party to appear in person whenever
the prescribed authority considers it necessary

13-1. The {n:cscnl_lcd authority shall have the powers Powers of the
which are vested in a Court under the Code of Civil Pro- Preteribed

cedure, 1908 (5 of 1908), when (rying a suit i authofity.
the following matters :— ying a suit in respect of

(a) discovery and inspections ;
(b) enforcing the attendance of witnesses and re-
quiring the deposit of their expenses ;

(¢) compelling the production of documents ;
(d) examining witnesses on oath ;

(e) granting adjournments ;

(f) reception of evidence taken on affidavit ; and

(g) issuing commissions for the examination of
witnesses ;

and may summon and examine suo moto any person whose
evidence appears to it to be material ; and shall be deemed
to be a civil court within the meaning of sections 480 and
482 of the Code of Criminal Procedure, 1898 (5 of 1898).

Explanation.—For the purpose of enforcing the at-
tendance of witnesses, the local limits of the juris iction of
the prescribed authority shall be the limits of the *[Union
Teritory of Chandigarh.]

13-J. Notwithstanding anything in any enactment Docimeniary
to the contrary, no documents shall be inadmissible in V9"
evidence at the trial of an election petition on the ground
that it is not duly stamped or registered.

13-K. No witness or other person shall be required Sccreey of voung

to state for whom he has voted at an election. fringed.

‘Substitated for the words *‘State of Pun.jab." by the Punja'b le.g Pmishad'l.
Panchayat S;.ln:itis and Gram Sabhas (Reconstitution and Reorganisation) Order,
1969,
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—— 13-L. (1) No witness %h:‘lll. be l c>§cutscid from answer.
Aminating qQuet ing any question o any ll‘h.ll (9} r::‘tqv‘m 0 a matter in
tions And Sem- jssuc in the trial of an election peti lon‘qpqn the groung
2ict§-‘.m 1i1m {he answer (0 _such qtncshqn may criminate or

tend to criminate him, or that it may expose or mq y tend
to expose him to any penalty or forfeiture :

Provided that—

(@) a witness who answers truly all questions whic,
he is required to answer shall be entitleq to
receive a certificate of indemnity from (he
prescribed authority ; and

(b) an answer given by a witness to a question put
by or before the prescribed authority shall
not, except in the case of any criminal pro-
ceeding for perjury in respect of the evidence,
be admissible in evidence against him in any civil
or criminal proceeding.

(2) When a certificate of indemnity has been granted
Lo any witness, it may be pleaded by him in any court and
shall be a full and complete defence to or upon any charge
under Chapter IX-A of the Indian Penal Code (45 of
1860), arising out of the matter to which such certificate
relates, but it shall not be deemed to relieve him from any

disqualification in connection with an election imposed
by this Act or any other law.

w?ﬁ,‘;fi‘:f’ of 13-M. The reasonable expenses incurred by any

M i i i : : the
person 1n attending to give evidence may be allowed by

prescribed authority to such person, and shall, unless the

prescribed authority otherwise directs, be deemed to be
part of the costs.

Decision of 1he -N. 3 348 t been
prescribed ar . 13-N. (1) Where an election petition has not be

rity, dismissed under section 13-E, the prescribed authority
shall inquire into the election petition and at the conclw
sion of the inquiry shall make an order—

(a) dismissing the election petition ; or

(b) setting aside the election.
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(2) At the time of maki

f ngan ord . ¢
(1) the prescribed authority Shall s or under sub-section

shall also make an order—

(a) where any charge is made in the petition of any

corrupt practice having been committed at
election, recording— . ted at the

(/) a finding whether any corrupt practice has or
has not been proved to have been commit-
ted at the election and the nature of that
corrupt practice ; and

(i) the names of all persons, if any, who have been
proved at the trial to have been guilty of

any corrupt practice and the nature of that
practice ; and

() fixing the total amount of costs payable, and
specifying the persons by and to whom costs
shall be paid :

Provided that a person who is not a party to the

petition shall not be named in the order under sub-clause

(i) of clause (¢) unless—
(a) he has been given notice to appear before the
prescribed authority and to show cause why
he should not be so named ; and

(b) if he appears in pursuance of the notice, he
has been given an opportunity of cross-examin-
ing any witness who has already been examined
by the prescribed authority and has given
evidence against him, of calling evidence in
his defence and of being heard.

_13-0. (1) If the prescribed . authority is of the
Oopinion—

() that on the date of his election the elected person
was not qualified, or was disqualified, to be
elected under this Act ; or '

(b) that any corrupt practice has been committed
by the ‘elected person or his agent or by any
other person with the consent of the elected
person or his agent ; or '

(¢) that any nomination has been improperly re-
jected ; or

(¥ Scanned with OKEN Scanner
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the result of the election in gq ar g
“) tclzlglgcerns the elected person, has been materiaul;
affected—

(i) bytheimproper acceptance of any nomination;
or

(i) by the improper reception, refusal of

of any vote or the reception of

Iejection
which is void ; or

any vote

(iii) by any non-compliance with the Provisiopg
of this Act or o any rules made under
this Act ;

the prescribed ayt

hority shall set aside
elected person.

the election of the

(2) When an election has been set aside under sub-
section (I), a fresh election shall be held

Abatement  of 13-P.  An election
fom ™ Geath of a sole

Petitioners,
R T30 () ot

ludi : all be in
security the discretion of the pnc neng pleaders’ fees sh

deposits  ang rescribed authority.
return of such

deposits, (

On petition shall abate only on the
petitioner or of the survivor of several

€re 1s g directig

payment of costs by any
» Such costg

29 Shall, if they have not been
securify depnos, LA in full, o 5 far as possible, out of the
/ licat; made by such Party under this Chapte,

eriod pfp oraion made ‘i Writing in that behalf within 8
P OCo%lren Year from the ate of such order to ttllll:
it . .
Costs have beeSSI:\ggdl;y the Person in whose favour

(3) If there is a
under “thjg Chapte, ng}tbal
refl

. it
ance left of the security dep 0(S;)
°f Payment under sub-Sect“innée,
cost O In that Sub-section, such bala as
0sts havye been awarded or no appl‘cauogn
. JVithin the said period °§n

] ald security (e osit may, t
Ommissioner( €1n thyt behalf inywritli)ng to the DepP Eﬂz
| the persop by whom the security
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peen deposited or if such per
: person dies aft
deoSIta by the legal repres dies after maki

; entativ ing such
returned 10 the said person or to hii ]0f such person, be
15 the case may be. s legal representative,

13-Ro An i
y order as to costs under the provisions of Esecution
orders as to

this Chapter may be produced before the principal civil
costs.

court within the local limits  PLAEGES
erson directed by such order ?(f p";l}lIOS:nJusrilsrcrllxct;on any
has a place of residence or business and }sluch c° money
execute the order or cause the same to be execu&‘ért- shtzlllll
same manner and by the same procedure as if it vlvlére ;

decree for the payment of money made by itself in a suit :

Provided that where any such costs or any portion
thereof may be recovered by an application made under
sub-section (2), of section 13-Q, no application shall lie
under this section within a period of one year from the

date of such order unless it is for the recovery of the balance
d after an appli-

of any cOStS which has been left unrealise
cation has been made under that sub-section owing to 1n-
sufficiency of the amount of the security deposit referred

to in that sub-section.

13-S.
made under sub-section
whose election as 2 Sarpanch of Panch he

the 27th September, 1962, was
commence-

August, 1960, and be{;og: 16 2 before tuch

set aside by the rescribed aut ority belo

ment sha1}1’ be (geemed to be duly elected as such Sarpanch
4 and shall be res

or Panch, as the €ase may 0¢;
office of such Sarpanch OF Panch.
der sub-section

2) On the restoratlopdo‘_ Do he vac

(I), any other person elected 10 :
result of the election of such pci)s’onclllavmb
shall cease to be 2 SarpanCh or Fan¥® .
' ecified 10 S°

i Gram cation.

13-T. The corrupt practices 50 hip ©
for members lfll-)om he date

;hall entail disqualiﬁcatlon ney

et a perio e ¢ ty as to suc

on whig’};i t}f;grﬁnging of the prescrlbed quthority

practice has been given - — o roasons .
. reduce the

; . y I
Provided that the GOV‘?’HS}Siﬁcation
be recorded, remove the disdt™

period thereof
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certain
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i -U. The following shall be deemeq ¢, b
commpLprRcLiee practlige:j for the purposes of this Chapter . “° corl'llpt

(1) Bribery, that is (o say,—

(4) any gift, offer or Promise by Candidat
agentor by any other

. r hi
_ .-1CT Person witpy, the con, S
of a candidate or his agent of any gp, o OnSent
to any person whomsoever, with the

directly or indirectly of inducing_~ bJect,

(@) a person to stand O notto stanq g

withdraw from being, a ¢

. s 'Or tg
( andidate
election ; or

at ap

(b) 2 member of the S

abha to ‘vote ¢
from voting at

) I refrain
an election ;

Or as a reward to—

(?) a person for having so stood or not stood, or

for having withdrawn his candidature ;
or

(i) a member of the Sabha for having voted or
refrained from voting ;

(B) the receipt of, o

[ agreement to receive any
gratification, whet

her as a motive or a reward—

. d s
(@) by a person for standing or not standing as,
or for withdrawing from being, a candidates;

or

(b) by any persop whomsoever for himself O?rilg
other person for voting or refraining fo

voting, or inducing or attemptmgto of

induce any member of the Sabha to vote to

refrain from voting, or any candida

Withdraw his candidature.

St A term

£xplanation,—Foy the purposes of this clause, theniary
“gratiﬁcation” is not restricted to peglli in

gratification o gratifications estima enter
money and it includes all forms of t for
tainment anqg 4 forms of employmcnmcn

feward but it does nof include the. pay

(3 scanned with OKEN Scanner
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of any expenses bona fide i
nses a fide incurred
for the purpose of, any election, o

(2) Undue mﬁqence, that is to say, any direct or
indirect interference or auen;pt to interfe?e
on the part of the candidate o his agent, or
of any other person with the consent of the
candidate or his agent, with the free exercise
of any electoral right :

Provided that—

(a) without prejudice to the generality of the
provisions of this clause, any such person
as 1s referred to therein who—

(?) threatens any candidate or a iuember of the
Sabha, or any person in whom a candi-
date or such member is interested, with
mjury of any kind including social
ostracism and ex-communication or
expulsion from any caste or community;
or

(i) induces or attempts to induce a candidate
or a member of the Sabha to believe
that he, or any person in whom he is
interested, will become or will be
rendered an object of divine displeasure
or spiritual censure ;

shall be deemed to interfere with the free
exercise of the electoral right of such
candidate or a member of the Sabha within
the meaning of this clause ;

(b) a declaration of public policy, or a promise of
public action, or the mere exercise of a
legal right without intent to interfere with
an electoral right, shall not be deemed to be
interference within the meaning of this

clause.

(3) The appeal by a candidate or his agent or by any
other person with the consent of a candidate or
his agent to vote or refrain from voting for
any person on the ground of his religion, race,
caste, community or language or the use of,
or appeal (o, religious symbols or the use of,
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rcal to, national symbols, such yg the
3‘:1{2)11)11;17111:@ ’or the national cm,blem, for the
furtherance of the prospects of the electlon. of
that candidate or for prejudicially affecting
the election of any candidate.

(4) The promotion of, or attempt to promote,’

feelings of enmity or hatred between different
classes of the cifizens of India on grounds of
religion, race, caste, community, or language
by a candidate or his agent or any other person
with the consent of g candidate or his agent for
the furtherance of the prospects of the electiop

of that candidate or for prejudicially affecting
the election of any candidate

(5) The Publication by 5 candidate or his agent or

Y any other person, with the consent of a
Candidate or his agent, of any statement of fact
Which is false, ang which he either believes to be

€ or does not believe to be true, in relation

; Y other person wit} ( t of
a candidaie o p: pel with the consen

any member of 1}, S
date himgef

oll " shall not be
0 b€ a corrupt 1 g
Clause if the ehi P! practice under this

vehicle sq hired s 4 vehicle not
Propelled by mechanjcg] Power :
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Provided further that (]
tran§p0ri vehicle by any]r(i]euﬁi%e?gfa&yc IS)u lgllc
at his own cost for {he purpose of goid }tla
or coming {rom any such polling stating v
place fixed for the poll shall not be dcgn 05
to be a corrupt practice under this claur:ce

Explanation.—In this clause, the expression “vehicle"’
means any vehicle used or I::ap:flr:: gf?hég}:
used for the purpose of road transport whethe%
propelled by mechanical power or otherwise
and whether used for drawing other vehicles
or otherwise.

(7) The obtaining or procuring or abetting or
attempting to obtain or procure by a candidate
or his agent, or by any other pzarson with the
consent of a candidate or his agent, any assis-
tance (other than the giving of vote) for the
furtherance of the prospzcts of that candidate’s
election, from any person in the service of the
Government, the Government of India or the
Government of any other State or a local

authority.
CHAPTER III

GRAM PANCHAYATS—CONDUCT OF BUSINESS, DUTIES,
FUNCTIONS AND POWERS

14. (I) The meeting of the Gram Panchayat shall be Meetngs.
public and shall be held at least once & month at some
place within the Gram Panchayat area for _whlch it is
established, whenever called by the Sarpanch:
h, when required in writing

Provided that the Sarpanc -
by a majority of the Panches to call a meeting, shall do /

ithi i1i i Panches, shall,
so within three days, failing which these , Sh
with the previous ai;proval of the prescribed authority,

be entitled to call a meeting after gi}\{ing a week’s notice
to the Sarpanch and the other Panches.
Quorum.

i rum.
(2) Three Panches shall form a quo o
(3) The decisions of the pPanchayat shall b:,nb); hg}z]u%g\t/ Z
and when the voting is equal, the Chalrnme

an additional or casting vote.
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arp: and, in his absence, (pg P:

i f 1[15. (I) The Sarpanch and, in his a anch
f»‘.:"eﬁi‘;:?:‘,-?f?’t% clccgclzg by( ()hc Panchayat for lhlel purpoisg (slhau be s
fikad Tocta oies. ponsible for the maintenance of a pr.escrt ed recors i

registers and other property belonging to Or vesteq ;
the Sabha or the Panchayat and, on the vacation of his

i (going Sarpanch or Panch shal] hand (p,
ggécr:c,l (t)lltepg uSagl?par%ch (g) to such other Panch as ma m
authorised in this behalf by the Deputy Commlssnoner,

(2) If on a requisition made in this _behalf by the
Executive Officer of the Panchayat Sa_n}l_tl, any person
within a period of ten days of such requisition fajlg under

Panchayat Samiti shall apply to 2[31_1 Executive Magistrate]
of the First Class within whose Jurisdiction the Sabhga

area 1s situated for securing from such person such records,
registers and other Property.

(3) On receiving an application under sub-section
(2), the Magistrate may by a warrant authorise any police
officer not below the rank of a Sub-Inspector to enter and
Search any place where such records and registers and
other Property are kept or are believed to pe kept and to
S€ize them ; ‘and {he records, registers and property so
selzed shall be handeq oyer to the Sarpanch or the Panch
%glhonsed by the Deputy Commissioner, as the case may

] ed records ang registers or
Other pr oper.y belonglng to or vested in the Sabha or the

» Ol conviction by a ¥[Judicia] Magistrate]
Ol the Firs Class, be Punishable with imprisonment which
may extend to sjx months, or witp fine, or with both not-

the contrary contained in (his

(5) The "[Judicial Magistr ate] of the First Class shall
nol’take Cognizance of an offence under this section save
01111 a conf1p1q;_nl made by (he Executiye Offficer of the Pan-
ehayal Samitj or g0}, other officer g may be authorised in
WIlling in (hig behalf by the Government.]

.k
Su stituted b P\\
:Sllbstitutcd fo)r tl;]mab A8t No. 11 of 1964,

! v words s ARIStrA ] .
Substituted fo, the worg “Mag;t%;ftt::}!ﬁ; B;};d].’un“b Act No, 25 of 1964,
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116. (1) There shall be Sccretary for a G
» ¢ wra Gram Pe 2 ”

3 - D¢ A i « anche A

or a group of Gram Panchayats who shall be appoin ‘cﬁlygt A of
the panchayat Samili in the manner prescribed : y

provided that any person appointed as a §
of any Gram Panchayator a group of GramdPe;SnccC}::tzrt{
ore the commencement of the Punjab Gram Panchayat‘s
clore ment) Act, 1963, shall be decmed to have Been
appointed by the Panchayat Samiti.

(2) Subject to such rules as may be made in this
behalf, the Pan.chayat Samiti may, for making payment of
the remuneration, leave salary and allowances to the
Secretary SO ap_poml:ed or deemed to have been appointed,
jevy contributions from the Sabha Funds concerned in

such proportion as may be fixed by it.

(3) Subject to such rules as may be made in this behalf
q Panchayat Samiti may, either suo motu or on recelving
a report {rom the Gram Panchayat, transfer, suspend,
Zismiss or otherwise punish a Secretary of a Gram Pan-

chayat or a group of Panchayats.

(4) It shall be the ¢uty of the Secretary, under the
general supervision of the Sarpanch, to assist the Gram
Panchayat or Gram Panchayalts, as the case may be, in the
discharge of its or their functions under this Act or under
any other law for the time being in force.

17. (I) Subject to such rules as may be made in this fﬁ,’giﬁ:ﬂ;_ of

behalf and with the previous approval of the Panchayat
Samiti, a Gram Panchayat may employ such other servants
as are considered necessary (or carring out the duties
imposed on it by this Act and may 5 ispend, dismiss of
otherwise punish such servants.

; (2) A Gram Panchayat shall pay (he remuneration
o such servants out of the Sabha Fund. : "

18. A Gram Panchayat may, i1 accordance With provident Fund
rules made under this Acty—— and gratuity for

servants.
(@) establish and maintain a provl

Lf
of its servants ; an _
(h) grant a gratuity to any servant subject to the
previous approval of the Director.

1 5
Substituted by Punjab Act No. 19 of 1963.

dent fund on beha

(¥ Scanned with OKEN Scanner



N

154 GRAM PANCHAYAT [1953 : pp, Act v

Administrative 19. (/) Subject to such rules as may be prescr:
e it shall be the duty of the Gram Panchayat Vgithicnr tbeq,
limits of the funds at its disposal, to m

: ; ake arran L
for carrying out the requirements of the 1[Sabhgements

1 g 1 ’ . g a. area
in respect of the fo]lqwmg malters includip l ]
sidiary works and buildings connected therewigtha:] sub-

(@) any public place includin
drains ;

g its sanitation and
(b) wells, water-pumps, baolies, spring,

tanks for the supply of water f i
washing and bathingy;' g cirinking,

(c) burial and cremation grounds ;

2

(d) the lighting of public places _;
(e) building for the accommodation of travellers ;

2

(f) pounds for animals ;
(g) the relief of the poor .
(#) public health and sanitation ;

(@) the: organization and celebrations of public
festivals, other than religious festivals ;

(/) the imp_rovement of the breeds of animals used
for agricultural or domestic purposes ;

(k) public gardens, playgrounds, establishment Qnd
‘maintenance of recreation parks, organization
of games and sports, supply of sports materials
and hold ing of tournaments :

b]

(/) libraries and reading rooms ;
(m) the voluntary registration of the sales of cattle,
camels, and horses ;

(n) the development of agriculture and er?r%e
industries, and the destruction of weeds ¢
pests ; S

Substituted by Punjab Act No. 26 of 1960, section 5(a).

il
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(0) 5{“‘l'(i“g( “_'}(,1 '(‘f“i"“‘i_“i“g a grain fund for the
cultivators and lending them seed for sowing
purposes on such conditions as the Gram
panchayat may approve ;

(p) the qonstruction, repair and maintenance of
public places and buildings of public utility ;
allotment of places for preparation and conser-
vation of manure ;

(r coqstruction and maintenance of culverts and
bridges ;[ * * ]

(s) the laying out of new roads and pathways and
maintenance of existing ones ;

[3(7) framing and carrying out schemes for the im-

roved methods of cultivation and management
of land to 1ncrease production ; ]

[3(x) supply of water for domestic use and for cattle ;

(v) the organization of Young Fagme_rs’ Club and
Mahila Mandal for the_orgamzatlon of games
and sports and execution of developmental,
social and cultural works in the Sabha area ;

(w) planning and preservation of trees ;

(x) measures to promote the moral, social and
material well being OrF convenience Of the
inhabitants of the Sabha area ;

(y) promotion of pisciculture ;

(z) community listening ;

- ' . e atch

(ZZ) organizing of V]llagc voluntary force for wa .
an%i ward%md for assisting the Gram Panchayat
in the discharge of its functions.]

-~ e — EE— L ——— com—————

l};‘;ed word “and” at the end of clause (r) omitted by Punjab Act, XV of 1954.
*Added by Punjab Act XV of 1934, )
*Added by Punjab Act No. 26 of 1960, section 5(b)-
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3 Subject I« ) ‘
( . ial or ‘er, make, a Gram Panch

by genoral of special oL on e directs
v and shall, 1 rovernment so directs or preseri
may. viall ibes,

make provisions for :

y such exceptions as Government May
ayat

(a) the establishment, maintenance and ma"agemcnt
of maternity and child wellare centres an( the
construction and repair of all buildings cop,

nected therewith ;
(b) medical relief and first-aid ;

(c¢) the promotion of agricultural credit and of
measures including establishment of provision
and implement stores and credit centres to
relieve rural indebtedness and poverty ;

(d) establishment and maintenance of first-aid
centres for animals ;

(¢) relief against famine or other calamity ;

(f) providing such educational facilities as may be
deemed necessary and desirable ; and

(g) any other matter which Government may
declare to be fit and proper to be taken under
the control and administration of the Gram

Panchayat

Provided that nothing in this section shall be
deemed to impose any duty or confer any
power on the Gram Panchayat with respect
to any matter which is under the direct ad-
ministrative control of any department©
Government or local authority, unless such
duty or power has been transferred or delegal-
ed (0 the Gram Panchayat by order of Go-
vernment or, as the case may be, of the loca
authority

Provided further that where Government makes
any such direction, Government shall from
time to time allotto the Panchayat Suc
funds or place at the disposal of the Gram
Panchayat such sources of income as 1t may
deem sufficient,

|
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it shall be the duty of the Gram p :
in 1[t(lfc): Sabha area] to perform— ‘ram Panchayat with-
i
a) the duties of the Panchayat und ;
b A ( Village and Small Towp I’at(r(c,; ‘j‘\itpu]rg?g
G’uor ’[or any other Act for the time hei’ng i

91t force] . and

b) such du}ics of village headmen in i
( with village watchmen as Governzg)::tearégryl
prescribe by rules under section 39-A of the
g Punjab Laws Act, 1872 ?[or any other Act
e for the time being in force].

20. Notwithstanding anything to the contrary in the Functions of the
district board which
may be delegated to
: the Gram Pancha-
shall, if so required by Government, delegate any of the ¥2*

. Punjab District Boards Act, 1883 %[or any other Act
RS for {hc time being in force] the district board may and

following duties to the Gram Panchayat, namely—

(a) any matter under the direct administrative
control of the District Board ;

(b) the maintenance or improvement of any
property under the control or management of
the District Board ;

(¢) the control and management of cattle pounds
which are under the control of the District
Board :

Provided that the funds necessary for the
performance of the duties so delegated shall be
placed by the District Board at the disposal
of the Gram Panchayat, and in case of de-
fault the Government may, by an order In
writing, direct the person having the custody
of the District Board Fund to place the fund
at the disposal of the Gram Panchayat.

*Substituted by Punjab Act No. 26 of 1960, scction 5(c)-

nserted by the Punjab Zila Parishads, Panchayat Samitis and Gram Sabhas (Re-

Dstitution and Reorganisation) Order, 1969.
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Power to  require 21. (/) A Gram Panchayat on receiving g Tepor(
g\mmm?sf and or other information and on taking such evidence, if an
nuisance. as it thinks fit, may make a conditional order reqUiring
within a time to be fixed in the order :— g
(a) the owner or the occupier of any building or
r . land—
K S
(i) to remove any encroachment on g3 public
street, place or drain ;

(i) to close, remove, alter, repair, cleanse, dis-
infect or putyin good order any latrine
urinal, ~water-closet, drain, cess-poo]
or other receptacle for filth, sullage-
water, rubbish or,refuse or to remove or
alter any door or trap or construct any
drain for any such latrine, urinal or water-

- closet which opens on to a street drain,
or to shut off such latrine, urinal or water-
closet by a sufficient roof and wall or
fence from the view of persons passing by
or dwelling in the neighbourhood ;

(#iii) to cleanse, repair, cover, fillup, drain off,
deepen or to remove water from a private
well, tank, reservoir, -pool, pit, ditch,
depression or excavation therein which
may appear to the Gram Panchayat to

be injurious to health or offensive to the
neighbourhood ;

(iv) to remove any dirt, dung, night-soil, manure
or any noxious or offensive matter ll_1ere-.
from and to cleanse the land or building ;

(b) the owner of any wall or building, which I8
deemed by the Gram Panchayat to be In an)’l

way dangerous, to remove or repair such wa
or building ;

(c) the owner or occupier of any building oz{
property to keep his building or property !
sanitary state ;

el
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(d) the owner of any dog or other animal suff
ing or reasonably suspected to be (qu‘rrcr'cr‘
from rabies or which is dangerous, to dcq”'gg
or con.(’me or cause to be conl"inc& such d A
or animal ; ‘ ol

(¢) the owner or occupier of any agricultural land

to destroy Pohli or any other such
weed from such land ; harmful

(f) the owner or occupicr concerned to reclaim an
unhealthy place ;

(¢) the owner or occupicer of any building or land
to maintain in proper repair the level and
surface of any road or street passing in front
of the building or through his land ;

(n) the owner or person-in-charge of a private
“thl to keep it in a state of recasonable
repair.

Or if he objects so to do to appear before it, at a time and
place to be fixed by the order, and to move to have the
order set aside or modified in the manner hereinafter
provided. If he does not perform such act or appear and
show cause, the order shall be made absolute. If he
appears and shows cause against the order the Gram
Panchayat shall take evidence and if it is satisfied that the
order is not reasonable and proper no further proceedings
shall be taken in the case. If it is not so satisfied the

order shall be made absolute.

(2) If such act is not performed within the time fixed,
the Gram Panchayat may cause it to be performed and
may recover the costs of performing it from such person.

v - e Power ake
22. A Gram Panchayat may by general order to be gé,:ér:\l lo wa

published in the manner prescribed—

(@) prohibit the use of water of a well, pond or
other excavation suspected to be dangerous

to the public health ;

(b) regulate or prohibit the watering of cattle or
bathing or washing at or near wells, .[.)Ol’l'd.b,
or other excavations reserved for drinking

water ;
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(¢) regulate or prohibit the steeping of hem Ot
any other plant in or near ponds or Other
excavations within two hundred and twenty
yards of the residential arca of a village -

/) regulate or prohibit the dycing or tanning of
il skgins within four hundred and forty yards of
the residential area of a village :

Provided that where the dyeing or tanning of
skins was so practised at the time of the
establishment of the Gram Panchayat unde,
the Punjab Village Panchayat Act, 1939, Xt ofg,
or Punjab Panchayat Act, 192] for an
other Act for the time being in force] it shaj| "o 1,
not be prohibited unless the Gram Panchayat
provides reasonable facilities for practising
it outside the four hundred and forty yards
limits ;

(e) regulate or prohibit the excavation of earth
or stone or other materials within two hundred

and twenty yards of the residential area of a
village :

Provided that nothing shall be done under this
clause to prevent excavations meant to be

filled by the foundation of buildings or other
structures 3

(f) regulate or prohibit the establishment of brick-
lIns and charcoal kilns within eight hundred
and eighty yards and pottery-kilns within

two hundred “and twenty yards of the resi-
dential area of g village

Provided that where a pottery-kiln was working
at the time of (he establishment of Gram Pan-
chayat under (he Punjab Village Panchayat 9
Act, 1939, and the Punjab Panchayat Act, x1of 1%
1921, ][OT_ any other Act for the time being mof 192+
In force] it shall not be prohibited unless the
Gram Panchayat provides reasonable
lacilities for practising it outside the two
hundred ang lwenty yards limifs :

>

Mnserted by the Punjab Zila Parishads, Panch: itis N y 5
(Reconstitution and Rcorgnnisation) Oﬁlcsr:, I]’%l&gl'myal Samitis and - Gram B

—————
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(g) direct that the carcasses of all anj
ithi 2 vills ‘ all animals dyi
}"1f11‘é‘ 1:];5 V‘l‘lflgC, except animals slaug}ﬁgg(&;
0'11'0 tmplion shall not be disposed of
within a radious of 440 yards of the residentia
area of the village : | sidential

Provided that nothing shall be d
o She ¢ done under thi
clause to interfere with the legal ri T
ik 1¢ legal rights of any

() regulate the construction of new buildi
. . ln
or the extension or alterations of any existigz
building or the abadi ;

(i) regulate with the previous permiséion of Govern-
ment the parking of public vehicles ;

(j) regulate such matters as may be necessary for -
the general protection of standing crops
and {rees on common land and the planting

of such frees s

(k) regulate the observance of sanitation and
taking curative and preventlye measures to
remove and prevent the spread of epidemics ;

() regulate the .maintenance of watercourses
meant for irrigation purposes ,

(m) regulate the killing of stray dogs;

(n) regulate the slaughter of animals ; and

(0) prohibit beggary ;

I[(p) direct the taking of measuresfor the preven-
tion of waterlogging ;

(9) regulate the flaying and disposal of dead

- animals ;
(r) prohibit the sale of harmful cat
the Sabha area ;

(s) regulate offensive and dangerous tr
practices.] |

ables within

ades or

ion 6
1Added by Punjab Act, No. 26 of 1960, section 0.
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Penalty for dis- 23.  Any person whe disobeys an order of t
e danchayat made under the two  last :

special or general - Panchayat made vo las preceding ect 4
order of the Pan- shall be liable to a penalty which may extend g 'ong. :
S five rupees : and if' the breach is a continuing bvc“ty- i
with a further penalty which may extend to e Teac,
for every day after the first during which the erDee
continues : [each

Provided that the recurring 1[penalt
exceed the sum of rupees five hundreg. Y1 shall o, :

Po\mr'c\_»cnqui;te 24. (1) On a complaint being made to the G

about miconduec  Panchayat by any person that a peon, bailiff, constaglm :

of petty officials ~ chaukidar, patrol of the Irrigation Department fOree{ 1
S S 3

guard, patwari, or vaccinator, canal overseer, head
stable, game watcher or any other class of ’pub]ic con-
vants to which Government may by notification exte“dsfﬁ'
provisions of this section has misconducted himself a
his official capacity, the Gram Panchayat may enquii-n
into the matter and submit a report along with th:
prima facie evidence to the superior officer whom it ma
concern, or to the Deputy Commissioner *[or the Sub-
Divisional Officer as the case may be]. -

The authority shall, after such further enquiry as may
be required, take suitable action and inform the Gram
Panchayat of the. result :

Provided that nothing in this section shall b con-

strued as empoweririg the Gram Panchayat to summon
any such officials or to exercise control, disciplinary or
otherwise, over them. ;

Supervision of (2) On the report being made by any person that a

RRINALS, patwari, or chaukidar has failed to perform any duty
imposed upon him by any laws or rules, the Gram Pan-
chayat may by notice fixing a reasonable period require
him to perform the said duty and on his failure to do s
shall report the matter to the superior officer whom it
may concern, or to the Deputy Commissioner *[or ‘hef
Sub-Divisional Officer as the case may be]. Result I?e
the action taken thereon shall be communicated to
Gram Panchayat.

P
ion 7.
*Substituted for the word “fine” by Punjab Act No. XLI of 1953, sectio®

¢Inserted by Punjab Act XV of 1954.

_d
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25. A Gram _‘unchny:\l may notwithstanding any power ta contract
law {0 he cm\ll‘.m'_\,'. li‘l l'(‘.S.PL‘Cl (\.f :lny area within its .im-i-{.. "Jr'.'-!'vt "'r:"i"w"!!i:;:;d'
d‘iction. enter Mo (0.1‘11111017\\1!]] Government or a 1<-‘<>;nlii'..‘.‘-'?. gl
body 10 collect land revenue or any (axes or dues payable

Government or a local body on being allowed such

c‘ollccﬁt’“ charges as may be preseribed.

K ald }1 ~ ' « .

26. (N A G_mm alu,hdyat may, by vote of at least Power to inteoduce
o-thirds majority of Panches, direct that intoxicating prohibition.
may not be sold at any licensed shop within the

4 of the Gram Panchayat.

fw
liquot
jocal arc

a resolution has been passed under sub-
it shall nglwilhstanding any resolution
paSSCd by an empowered District Board under section 5
of the Punjab Local Option Act, 1923 '[or any other Act
for the ume being in force] take effect from the first day of
April of the year next after such resolution.

(2) When

section (1) above,

(3) Notwithstanding anything contained in the Punjab
Excise Act, 1914 *[or any other Act for the time being in
force] and the rules made thereunder with regard to the

owers and functions of the Collector under the said Act.
such a resolution will be binding upon the Excise and

Taxation Commissioner :

Provided that if the Excise and Taxation Com-
missioner is of opinion for reasons to be recorded 1n
writing that within such local area illicit distillation or
smuggling of alcohol has been carried onor connl\{ed at,
within (wo years preceding the date of the passing of

uch resolution shall

such resolution, in such local area, S
not be binding upon him, unless the Government orders

that it shall be so binding.

27. (/) A Gram Panchayat may, from time to time, py-laws.
make by-laws consistent with this Act and with any rules
made thereunder generally for carrying out all or any ol
the purposes of this Act.

Panchayat Samitis and Gram Sabhas

—_—

—————

e;gls?'zted.by the Punjab Zila Parishads,
nstitution and Reorganisation) Order,
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Transfe.r of forest
area or Irrigation
work.
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Iy

, Jlaw under Sub-sectiop (1) th

akmg a b_y law "5 " it «/ the

. (-3)),]" ]]1“1;,%( #my direct that a bdrciaci}é orf 1t shayy be

("'“Tn.] {l]mw(i(h fine, which 1.nayexienh Of q Fpeesandif

1“""‘“.‘:1 116 is continuous with a further }:ﬂ%oth‘)“e Tlipe,

the lmldyb 1 day after the first during whic © breae
for every day

continues.

‘ hi tion to

r confer red'qnder this sec  Mak,
©) ?;hseullzjz\;?to the condition of prewouq pUthatIOn

by-la\\;shl time and in such manner ags !:he Dlrector May

(fioief‘gline and no by-law shall come int, force unti jt

hgs been ’conﬁrmed by the Director,

: Panchayg¢ and, i
28. The Sarpaqch of the Gram ,
authorised in writing in thls behalf by the

Provideq that—

(a) CXcept when it is under this Act otherwise
CXpressly provided no such entry shall be
made elween Sunset and sunrise ;

(0) sufficient notice shal i, GVery instance be
given evep when any premises cap other-
Wise be Chtered withoyt notice to enable
the inmateg of an apartment occCupied by
Women tg 'émove t

emselves to some part
of the

Premises ywhepo their privacy shall
not be dlsturbed ; and

L She always be had to the socia}
teligions of the occupants 0

n Subject tq such conditions
y ¢d, transfey t
the Managemepn; |

O any Gram Panchayﬂé
¢ Maintenypee a forest a_ns
Overnment v, S . and negy flie. boundarie

:
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) Government may, subject to such conditions as

rcscnbcd, transfer to any Gram l"m():Pl:S "12
yrotection of any irrigation work and its c;dcm‘ily‘l
and the regulation of the distribution of water from '(1)[:1.%
such work. any

. When a Gram Panchayal requires ¢ Adan]
v out any purposc of this Act, it Shill(l] :ﬁrs(:; l;'ru;};o]z(l)rll)(tlagg -
(he land DY private negotiations and if the parties con-
cerned fail to arrive at an ag.reemcnl, such Gram Pan-
chayat may make an application in the prescribed form

to acquire the land and the Collector

Collector
h land under the provisions of the Land

to the ol
may acquire Suc

Acauisitlon Act, 1894.

jon.—In @his Chapter the expression ‘land’
includes benefits to arise out of land, and things attached
to the earth or permanently fastened to anything attached

to the earth.

31. The Gram Panchayat may with the consent of Power to manage
district board start, manage and regulate new fairs an BAirs ATk IREESS-
markets with such conditions as to the share of income
accruing therefrom as may be mutually agreed upon.

sition of land,

of 1894

32. A Gram Panchayat shall have control of all Pover over water-
public streets, waterways, other than canals as defined in ">
sub-section (I) of section 3 of the Northern India Canal

o197, and Drainage Act, 1873 [or any other Act for the time
teing in force] situate within its jurisdiction not being

a private street or waterway and not being under the

t board or any other

control of Government Or distric .
ment and may do all things

authority specified by Govern
necessary for the maintenance and repalr thereof, an

may—
(a) construct new bridges or culverts ;
(b) divert, disconfinue or close any public street,
culvert or bridge ;

(¢) widen, open, enlarge or otherwise improve any
public street, culvert or bridge with mint-
mum damage (o the neighbouring fields ;

[

is and Gram Sabhas

lnserted by the Punjab Zila Parishads, Panchayat Samit

(Reconstitution and Reorganisation) Order:
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(d) decpen or otherwise improve Walerygy,
ith the sanction of the prescribed g b
() W 1d where a canal exists under the Noyorly
?1l1dia Canal and Drainage Act, 1873 ey
other Act for the time being in force) i
the sanctionalso of such officer of the |
gation Department as Government may appoiy.
undertake small irrigation projects; _

(f) cut any hedge or branch of any tree
on a public street ; .

(g) notify the sefting apart of any public Water.
course for drinking or culinary DUIPOSes, aq
prohibit bathing, washing of clothes apg ani.
mals or doing of othet acts likely to pollute
the course so set apart :

Projectin,

ided that nothing shall be done under clayse g
whicgrr%:}crl affect a canal governed by the Northerp Inéia)
Canal and Drainage Act, 1873, H[or any other Act for the VI,
time being in force] without the prior _permission of the
authority prescribed by Government in this behalf.

[32-A. (I) A Gram Panchayat may— _
(a) cause a name to be given to a street by affixing
it to or painting it on any building or otherwise

SV SPO——.

in such a position or manner as it may think

fit ;

(b) cause a number to be affixed to or painted on

any building in such a position or manner as
it may think fit.

(2) The Gram Panchayat may require the owner or
oceupter of any building to paint thereon a number of
1tself cause such a number to be painted on any building.

(3) Any person, destroying, pulling down, defacing
or altering any name plate of a street or number aflixé
to or painted on a building under sub-sections () and 2)
or aflixing to or painting on a building a differcnt namé
Or number from that affixed of painted by or under th
order of the Gram Panchayat, shall, on~ conviction, b
liable to a fine which may extend to ten rupees.]

'Inserted by the Punjap Zila Parishads, Panchayat Samitis and Gram Sabh™

(Reconstitutioy ang Reorganisation) Qrder, 1969,

*Inserted by Punjab Act No. 26 of 1960, section 7.
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33, (1) A Gram Pa
. I . llcllayal ~
~ 1t administra . shall lor i : .
}%i1lif:ti011al Sllh-Ctl()‘,l%l&lScu?ns and other rdill:?esd ol Comtics “and
ittees and Tocal C”mmiui%pomt L?ccz;lcor}r’\mittt’ecs
) - 0 ram Panc a-
(2) The Functional Sub-C ; yats.
: Y ot ~-Commit
the panchayats by assisting them wilutleseggzggtlilos;g;ntgth%n
1 at the

srage of planning and hel i
sage p in execution of development

(3) In case a Sabha area is 1

one yi]_lage, eaf:h village shall hit%gsgu}_t,g%a(l)f gl o ftoe
consisting of the Panches of the village and ommltteg
members of the village, which will look after the czgo;])te
ment of the village znd will be considerel as Func‘{?o%p-

Sub-Commiftees for all purposes.]

34, (1) The Gram Panchayat shall gi —
. give such hel Help in mainten-
as may be prescribed to the ¢ epar ment concerned in xh?: ance 2 ol and

9ﬁiclent running of the schools, hospitals and dispensaries hospitals or dispen-
in or near 1ts ] saries.

jurisdiction.

2[(2) The Gram .Panchayat may contribute funds
to any cha1_‘1tablq or national cause Of any work or scheme
for removing distress, and ame_liorating the conditions
of the people 11 the rural areas 11 the State-sponsored of

approved by Government.]

roup of neighbouring 1Gramdfc’anchayat Euablshment of
areas have no primary school, hospital Of isrensary, primary A,
hall, if so directed by the ‘;c,,‘;;,vféh

1 ncha-

(he Gram Panchayats thereof 8 ted
prescribed authority, combinc {0 help 10 establishing such group ©
dic or Unanl dispensary ~

5 school, hospital of Ayurve i i dis
and it shall be managed 10 the manner prescrlbed.

35. Where a g

i ; ' ‘ trict Board
Provided that Government or the Distric
shall place such funds, as may be necessary for the purpose
at the disposal of the Gram Panchayats concerned.
escribed by Assistance

o
. n Panchayat l_lau 1 . _ Governmen
GOVSI‘Gnmej?lt (j;gl so far as prd ticable assist 20 GoVeEafigen
i
: ot

ment servant 11 the

i — Act No. 26 0f 1960, section &
Substituted by Punjab At ' ion (2 added by Punjab

31ctioa 34, rzaumbzred ns,s‘ub“”c‘
A=t No. 26 of 1969 section 9.

to

ion (1) and sub-s€¢
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N
K 37. Subject fo rules ‘made under (;11318 Act‘ ang ¢
(':\‘;‘}',',',.'.‘;’m'é‘mi;i conditions agreed upon in writing a > am P: Ichay,,
TN € may e ceive from any person any property vesteq i, him
or the management of any institution, or the eXecutio,
or maintenance of any work, or the performance of any

duty, within its area : . _

Provided that no work costing more than five hundred

rupees shall be entrusted to, or undertaken by, a Panchayqy

except with the previous approval of the Director,
CHAPTER 1V

CRIMINAL JuDICIAL FU_NCTIONS

Jurisdiction, 38. The crimina] Jurisdiction of g

shall be confined to the trial of offe
![Schedule I-A].

Gram Panchayat
NCE:  specified in

Additional power 39. Every Panchayat with enhanced
of Gram Panchg. 1

Owers, and ever
ok Adalti Panchayat shaj h p ¥

ave Jurisdiction to try—

(1) the offences mentioned in Schedyje I-B, provi
that the value of the pro

(2) any other offence, no¢ Punishable with imprison-
ment for more than tyw

© years, which Govern.
ment may by notification~ ! .
® such Panchayags, O '90lare to be triable

ence falg iy e purpose of decidin ‘
oﬁenf:e lalls withip the Jurisdictiop of a 2+ 3 Wlilzfrtlt:l}el;ygtn

rocedure, 1895, :}«]:lions 173. (0182 of the Code of-Criminal
(2) 8

A] Panchay'tt sh:
~ ) p all be deem ‘Iming
Court Whe{l trymg 2 criming] case. ed to be Criminal
————— N i,

'Slll"l.( . Py 6F Py ” \\h
stituted gy, Schedule by Punjgy, Act No, X1 ] of 1953, section 8

*The wogg « N .

ord Unjab Act No.

ords “The Gram»

Vof 18

Gram omitted by p

. XLI of 1953, section 17.
‘Substltuted for the ‘

y by 1bid, section 18.
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41. Any magstrate before whom 4 complaint or
report bY the police of any offence triable by a '[ * ]
panchayat is brought or who fakes cognizance e._ an
such offence upon his own knowledge or sugpicion shafl
‘ransfer the proceedings 1o °[a] Panchayat of compet:nt

surisdiction

provided that a a_”ﬂ_:n_..._—::c:: Magistrate] may
ror reasons to be recorded in writing transfer any criminal
case from one ¢* * Panchayat to another [ * ] Panchayat
of competent jurisdiction or to another court subordinate

to hum.

42. (/) Subject to the provisions of sub section (3)
po ¥ Panchayat shall take cognizance of any offence
under the Indian Penal Code, 1860, in which either the
complainant or the accused is a public servant.

(2) When information relating to the commission
of a cognizable offence triable by a ** * Panchayat has
been given to an officer-incharge of a police station, he
shall forthwith send a copy of the First Information Report
to the ®* * Panchayat competent to try such an offence
-nd such ** * Panchayat shall not proceed to try any
complaint relating to the same facts nor shall it issue any
summons in the matter, until the officer has intimate! in
writing that the investigation has been concluded. S:ch
officer shall send the in‘ormation to the 5 * * Panchayat
after the conclusion of the investigation.

(3) No criminal case shall be heard by any * *
Panchayat when a criminal case on substantially the same
facts against the same person has been heard and finally
decided by a competent Court or Panchayat %[or is pending
therein],

43. (/) Any person who wishes (o institute a criminal
Case before a °* * Pynchayat shall make a .852.&2
orally or in writing to the Sarpanch, and in his absence
0 any Panch and shall at the same time pay the fee

Prescribed in Schedule 111:

/jln'\f",\ — - - S e ——r - —————

“M._.n word ““Gram” omitted by Punjab Act No. XL1 of 1933, scction 32

uw:_.v,.:._::.a for the words *“the Gram”’ by ibid, sections 21 and 22. —

.n_.w_cu:::na for the words *“District Magistrate” by Punjab Act No. 25 ol 1502
'€ Word “Gram” omitied by Punjab Act XLI of 1933, scction 1.

“The “ S ) L ) :
.?a%omw g omitted by bid, section 28.

I'ransfera,

Exclusion of
certain cases.

Cognizance of
criminal cases.
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i i '(-fee stamp g _
ided that if the cout - ayay
]br‘;"ﬁ]dc% where the 1* Panchaye}t ordmari]yable

21‘1 ic&%ivulcnl amount in cash shall pe paid.

Sils
(2) If the complaint is made orally, g

NG Partijcy,
as may be prescribed shall be recorded by the S arpaars’
or the Panch, as the case may be,

Nch
€)) Notwiths(anding_anylhmg Contained ip S“b‘section
(Z) a Panchayat shal] be competent to take COgnizap,,
Suo molo of cases falling yp Cr_sections 160, 2>
277, 289, 290, 294, 510 of the Indian Pena! ode, and 1,
under sections 3 apq 4 of the Punjah Juvenile g, s 1
Act, 1918, 2[or any other Act for th

* . . 0 ln
e time being ip fome]_g Yg‘}a
nES
Action on com- 44, (1 ) The
plaint,

* anchayat may, after €Xaminiy
the 3[complainant], if any ; and after further enquij
necessary, either dismiss “the complaint or
accused to attenq.

anchayat
Prosecuting tpe Case, the 1+ =
anchayat may dismiss the case and such o er shal] subject
o the proy: tons of the sub-sectig 5

acquitta],

Panchayat
Me unavoidaple cause and

ould no Notify (he 1% 4 anchayat thereof
before the hearing the 7 4 Panchayat may revive the

. Provideq that ng order of dismissa] shall be set aside
pithout a notice (o (o “°cused if it has been passed after
his appearance before the 14 anchayat,

45. 1If 4¢ any (ime i appears (o e 1
0 etertain ooy 1hal]141_1e offence g one for Which 1
ase. the 1% in IS “competen| t
;nadegl_lale, It shal] g

°d the recorq of the case by order
N writing tq the [Chief Judicia] M ’

agistrate).
—_— .
"The word “Gran omitte( by Punjap A i 3
, , ishads, S XL of 1953 g, s 12and 13.
Lnserted by the Punjph 77, Parishnqs, Panchgyqy Sumili?; SEﬁIS?Zm Sabhas
«Suﬁﬁ'ﬁsﬁi?&"fg? tahn Reorganisag D) Order, 1969
) ¢ Omplaint* by, Punjab A tion 10.
Su stituted for the wordg “sttrict Magistmte';’ by Pfutnj?\g S\fcltggl%,szeg cl)?' 1964.

* Panchayat
sentence which
Pass would be
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failurs  of the

46.
v« * Panchayat shall
i, the | yat shall report the f: -
foun’, Magistrate: fact to (h® gecwed 1o
¢ appear.

(N If the accused fails to appear or cannot he  Proceedings an

s The Magistrate shall issue a warr: :
(‘)ac used and shall direct by cn(rl:»'::;cc::;r:thcoﬂ'",c;gt
nt that if such person exccutes a bond with s'uﬂ"?ci}-;?
uretics for his :}llcndancc before himself in the manner
.1.d by section 76 of the Code of Criminal Procedur
v o898, pe shall be released from custody. v
{808
(3) When the accuscd appears before the Magistrate
gy : him to execute a bond with or v?ithcl)ut
quretics 10 appear before the '*  * Panchayats, Sarpanch
o¢ any Panch on such date as he may direct and thereafter
- ye to appear before the '* * Panchayat as
such person or the 1¥ * Panchayat.

4) On his failure to execute such bond the Magistrate
shall order that the accused be produced in custody before
{he person mentioned 1n sub-section (3) *for] the 1* *
panchayat on such date not more than fifteen days later

as he may direct.

(5) If the accused fails to appear before the Panchayat
after executing a bond under sub-section (3) the Panchayat
shall report 1he fact to the Magistrate before whom the
bond was executed, and such Magistrate shall proceed

e in accordance with the provisions ot Chapter XLII of the

s Code of Criminal procedure, 18 8.

5 rompt dis osal
47. (1) The 1% * Panchayat shall, if posmblc, try gfcmlntixml:)aacs.

a criminal case and pass orders on the day on which the

accused appears and, if that is not possible, My it he 18

not already on bail, require him to execute a pond with or
ot exceeding five hundre

without sureties for a sum 1 :
rupees to appear before the !* ""Pancha)’at on any
subsequent day or days to which the trial may be adjournce.

(2) The amount of such bond if f'orl:eilccl'shallﬁb%
recoverable by the % #* panchayat ab if it were @ ne

imposed by it.
e RO
ops 13 (ipand 14

IThe word “Gram” omitted by punjab Act NO: XLI of 1953, soctl

*Substituted for the word *“of"” bY section 13 (i, ibid.
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(9) If the accuseq lails to CXxecute
sub-section Q) the 1 anc info, (lhy
Magistrate of the fact 4 late IXed f, M
hearing : and (he Muglslmlc S
under sub-

a procccd ag e .
sections (2), (3) and (4) of seci;
(I) A 1% L I).

anchayq( mg

Punishment. 48.

(@) sentence the accused ¢

fi
one hundreq tupees or if gi B
under |jg Act, ¢
hundreq e the
-amage or [ogg Caused by this

IS greater .

a yat may fix
Or without gyraf: m €Xceed.
Ing one hundred Tupees, binding himself th,,
he will not be again guilty of any offence triable
by the 1* I

anchayat f,, any period pof
Cxceeding twelye months ; o

undred rupees, binding
himself tq prevent such offender from commit-
ting any offence triable by t

he 1* Panchayat
for any” period not exceeding twelyve months,
(2) The amoun; of any bonq taken under ¢layses )
and (d) of the foregoi

Ng sub-section i
recoverable by the 1% %

-
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1957 where @ 1k Panchayat impos ‘
%)visions of H.lls sc;chon vzmd such ill fi ncc;S 1‘; r?(?lc Elindd?r
the P od, i ghall 1 cc01d'an order declaring the am S o
I'Cq'"i]mposcd and {hat it has not been paid ‘zm(i)u's];l Olfl‘
finc ,q-iihc same 1o the ncarest *[Judicial ’Ma istr ?
for\‘;- all sroceed (o cxcg)utc it as if it were an orde% el
0 S Neelr, and such  *[Judicial Magistrate] mapassled
e accused to imprisonment in dcfa)t/llta i)(t)'

() 1fa fine is imposed under this Act, the !* *
panchayat may ordet jfie whole or any part of the fine

rccovefed to be applied—
in defraying expenses pro erly i :
@ case by the complainant ;gn dy ncurred in the

(b) in compensation for any material dama
loss caused by the offence committed. ge or

49.

2) If the 1+ * * Panchayat considers that a case is
frivolous or vexatious it may call upon the com-
plainant to show cause whl); he shpu]d not pay compensa-
tion to the accused. The T* * * Panchayat shall record
and consider any cause which the complainant may show
and if 1t 18 satisfied that the case was false, frivolous or
vexatious, may, for reasons to be recorded, direct that
compensation not exceeding rupees fifty, shall be paid
by the complainant to the accused.
50. No conviction under this Act shall be deemed to Conviction by the
be a previous conviction for the purpose of section R ke
vergeo, of the Indian Penal Code, 1860, or section 562 or 565 of the tion.
vorisos. Code of Criminal Procedure, 1898.
51. (1) The 3[Chief Judicial Magis
that a failure of justice has oceurred, may, of his own i O
motion or on an application of the party aggrieved, Magistratel
by order in writing after hotice to the accused, of the

complainant as the case may be, cancel or modify any
a] Panchayat or .

order in a judicial proceeding made by ‘[
direct the retrial of any criminal case by the same Of any
other I* * Panchayat of competent, jurisdiction or by a
court of competent jurisdiction subordinate to him.

(2) A fee of one rupee shall be paid on every such

application,
» by Punjab Act

cation. =0
'Substituted for the word ‘‘Gram
Substituted for the word **Magistrate”’ by Punjab Act No. 25 0&19635 of 1964,

aSUbS[itU[Cd f STV et i
or the words *“District Magistra
Aied » by Punjab Act

false OT

trate], if sqtisf ied Supervision of crimi-

Substituied for the w ord ‘‘Gram

e at—
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CHAPTER V
CiviL AND REVENUE JUDICIAL FUNCTIONS

52. (1) Notwithsl.anding any other law_fpr the time
being in force and subject to the other provisions of thjs
Act, the jurisdiction to try any of the suits mentioneg
hereunder shall vest in a 1* * Panchayat—

(@) suits for the recovery of movable property or
the value of such property,

(b) suits for money or goods due on contracts, or
price thereof,

(c) suits for compensation for wrongfully taking
or injuring movable property, and

(d) suits mentioned in clauses (), (k), (/) and (n) of
sub-section (3) of section 77 of the Punjabxu
Tenancy Act, 1887 [or any other Act for the
time being in force].

(2) The pecuniary limits of the jurisdiction of a Pancha’
yat with enhanced powers shall be five hundred rupees {)ﬂ
respect of suits falling under clauses (a), (b) and (¢) of SI}I P
section (/) and two hundred rupees in respect of suits falling
under clause (4) of the said sub-section. The pecunl&rz
limits of jurisdiction of other Panchayats shall bt]’: .
hundred rupees in respect of suits falling under clau -
(a), (b) and (c) of sub-section (/) and one hundredoéugﬁb_
inrespect of suits falling vnder clause (d) of the sal
section. ik

Panchayat to be 1% : ing § :
decmed to be civii  93- (1) The Panchayat when try mtgas the cast
or revenue court. Shall be deemed to be a civil or revenue cour hall include

shi

may be. Unless relinquished in part, the suil nall lie
the whole of the claim and no subsequent sullS }or o
before the '* * Panchayat or any other court
claim or a part thereof relinquished or omitted.

' less

Limits to jurisdic- (2) No suit shall lie before a '* * Panchay dl:eur?m ¢
tion. the defendant or one of the defendants, sought t0 ¢ at the
liable for the claim, where there are more than 9“ rigs O
time of the institution of the suit resides or c“ltrhin one
business or personally works for gain, or has Wt 4 on
year of the institution of the suit resided or c?ﬁe fimit®
business or personally worked for gain, within n wholly

of its jurisdiction or the cause of action has arise

or in part within these limits. /

ion 17.
1The word ““Gram” omitted by Punjab Act No. XLI of 1953, section

Powers.
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. (1) Any other courl before whom a snit ¢ri
3511 + panchayat is-filed s!ml] transfer (he qnliltt ttl‘(l)atbhle Transfer of syjys,
,b Z panchayal of compelent jurisdiction, -

(2) The Di.strlcf'. .I.legq"()l' Colleclorl may, for reasons
be recorded 1n Wi mn%,b (linsfcr, any civil or revenue suit
spectively from one % % Panchayat to another 1* *

reSP o vat of competent jurisdiction or to another court

anchay
fubordinal‘e to him.
55. No suit shall lie in a ™ * Panchayat— yahn 4 e
chayats jurisdiction,

(@) on a balance of a partnership account :

(b) for a share or a part of a share under an intestacy
or for a legacy or part of legacy under a will ;

(c) by or against the Central Government or a
State Government or a local authority or a
ublic servant or a 1* * Panchayat or Market
punjab _Act Committee constituted under the Punjab Agri-
JuLiEE. cultural Produce Markets Act, 1939, ?[or any
other Act for the {ime being in force]. or when
any such party is, in the opinion of the '* *
Panchayat, a necessary party ;

(4) by or against a minor ora person of unsound
mind or when any such person is in the opinion

of the * * Panchayat, a necessary party ;

(¢) against an insolvent for a claim pertaining to
the time prior to the admission of his insolvency
petition ; :

(f) on account of any dispufe or matter regardu&%
which any suit or application may be ma <
ina Revenue Courl asdefined in the P “mﬁ
Tenancy Act, 1887, excepl aS P““;l,? ¥
clause (i) of sub-section (1) ol section 323 oo

(¢) in which the matter dircctly and S”l.";",ilsn tl;:,eg
in issue is pending for decisiol in Ol~t l‘ol’com'
heard and finally decided by @ CO_lt" between

petent jurisdiction in a formet "G, " they

the same parties or those under W

claim. e
—_— e e T T '
wction 17.
T . . ) .  XLI1 of 1953, section
he word “Gram omitted by Punjab Act NO d Gram Sabhas
P

(.Plgnserteq by the Punjab Zila Parishads, Panchayat Samitis an
¢constitution and Reorganisation) Order, 1969
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Limitation. 56. (1) The provisions of any law fix;
limitation for civil  or revenue

deemed to Dbe amended ‘lO .lhe exten( Sl]}a“ ¢
period of limitation of any sujf triable by 1% 1l the
Panchayat shall not exceed three years or
fixed in Schedule 11 il fthe clajm arose bef,
commencement of this Act.

(2) Any time spen( on Proceedings belore ; 14 "
Panchayat to which the provisions of Seclions 58 {n(”
are applicable shall be excluded Y period t;Fli ]
tation prescribed by law for suits in other courts, e

Lustitution. 57. (1) Any person wh 1 i st
before a '* = * Panchayy _ a petition il
writing to the Sarpanch o in hi to any Pancg
and shall at (he same {ime pay the fees prescribed i,
Schedule II1:

Provided that if the court-fee stamp is not available
at the place where the Panchayat ordinarily sits, an
equivalent amount ip cash shall be paid.

(2) Any petition so presented g
register of suits, to be maintained in sych form and by

... such person as Government may prescribe,
o i . 58. Ifat any time, it appears to the 1* Panchayat
that it

_ It has no jurisdiction to try a suit, it shall
direct the petitioner, by order in writing, to file his suit
n the proper court.

If upon the face of (he petition, or on examining
the petitioner,a 1+ Panchayat is of opinion that the
petition is vexatious or {rivolous or barred by limitation
or discloses no cause of

hall be entered in a

Summary dismissal.

action, it shall dismiss the petition
by order in Writing.
Necessary parties 60. (1) Subject (o (Je Provisions of clauses (¢) and
1n suits, (d) of SCCliOI] 55, the 1k

* Panchayat shall add as
parties (o suit any persons whose presence as parties 1t
considers for g proper decision thereof, and shall enter
the names of such rarties in the register of suits, ard
the suit shall be tried as belween the parties whose
names are entered in (he said register :

Provided that when any party is added nollce.Shil)l‘l.
¢ given to him and he shall be given an opy ortunity <
appearing before the (rial of the suit is | roceeded \\:{fel;
In all cases where & new party appears U“.v“
the proviso to sub-section (/) during the trial of a ¢l
Suit, he may require that the trial shall begin e novo-

e —— S—— ———————— _‘_____._._-’/
t The word ““Gram" omitted by Punjib Act No. XLI of 953, Section 17.

|
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» 1f the plaintift or defendant in any suit (!les be-
N < has been lllm.lly d(‘cl(l(‘,(l';m(l the right to
(ore :'(n-ml.‘,,\\“\ the suit shall, subjeet to the provi-
il (/) of section 55, be proceeded with at the
- against the legal representatives of, the

Y or the deceased defendant. as the cage

(hat application in this behall has been

the '* * Panchayat within thirty days of
ithin such further period as the '™ =
for sufficient cause. allow.

provided
rcscntcd to th
the death or W
panchayat may.

61, 1fa suitisnot dismissed under section 59 the '# Summeons.
pfmchz{vat shall by summons require the defendant to

appear before it and answer the petition.

| 62. (I) If the petitioner [ails to appear on the date pismissal in defauit
fixed for hearing or if in the opinion of the '*  * Pan-and restoration.

chavat he shows negligence in procecuting his suit, the

1=~ * Papchayat may dismiss the suit unless the de-

fendant admits all or any part of the claim, when it shall

be decreed accordingly.

2) A 1* * Panchayat shall restore a suit dis-
missed for failure to appear, if, within fifteen days from
the date of such dismissal, or such further period
which for sufficient cause the 1# * Panchayat may
allow, the plaintiff satisfies the ** * * Panchayat that he
wis prevented by any sufficient cause from appearin<;
but no order of dismissal shall be set aside without notice
tothe defendant if it has been passed after his appear-
ance before the '*  # Panchayat.

» A fee of one rupee shall be paid on every such appli-
1on for restoration.
L&k Ex parte decisio 1,

*6]:3.' (Z) If the defendant fails to appear and the ™%
the dat(lnchay;u is satisfied that he has received notice ol
Evad;j N ﬁxe?{ for the hearing or that he 1s intentionally

Ng service the Panchayat may proceed ex parie.

Sr—

&

\\.‘. = ik e o ——
ITh . ] -
¢ Word “Gram» omitted by Punjab Act No. XLI of 1933, section 17,
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178 GRAM PANCHAYAT

(2) Any defendant against whom 4 Suit h
decided ex parte, within thirty days from the datas b
cuting any process (or enforcement of the (e Of exe.
within such further period as the 1* % anchc'
for sufficient cause allow, apply - orally of i, \s)’.at May
the ™ * Panchayat, (o sel aside the order - ,, . 1itin
* Panchayat, if satisfied that the defendant, did
ceive due notice of the hearing, or wag Preventeq p.[*
appearing by any sufficient cause or was not intent;
evading service of summons, shall set aside the deo nally
and shall appoint a day for proceeding with the Suﬁlslon
no such order shall he passed without notice » but
opposite party.

(o the
Afee of one r

upee shall be paid on evey such app|:

cation for setting aside an ex parte decision, g AEDM:

Fial decision 64. (1) At the conclusion of the tria]
Panchayat shall p

the 1*  «
Al pass a decree in writing wit
costs of the suit

h or withoy

ts in such form as Government may by

rule prescribe and shall entey particulars of the decision
in the register of suits.

(2) 1f any money is paid over or if any properly
transferred in the presence of 1*  * Panchayat in satis-

faction of a decree it shall enter the payment or the trans-
fer in the register of suits,

(3) A decree passed by a L¥

executed by it in such manner as may be prescribed.
If the 1 Panchayat finds any difficulty in executing
a decree, it may forward the decree to the civil revenue

court having jurisdiction and such court shall thf:,reup‘;’(ll
proceed to execute the decree as 1f it were a decree pass
by itgelf, |

* Panchayat shall be |

65. 'The District Judge in respect of civil suits og t\e;
Collector in respect of revenue suits may of .h1sd v
motion or on an application of the party aggrieved S¢
aside or modify any decrec or order made by a il
Panchayat in a civil or revenue suit or direct the hayat 0
of the suit by the same or any other '* * Pﬁncsubo il
competent jurisdiction or by any other cour S fail
nate to him if he is satisfied "thal there has bee
ure of justice whether ona point of fact or law.

—

e
H ’ ection (¢
"The word “Gram" omitted by Punjab Act No, XLI of 1953, s

y
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Xof 1373,

1953 .
CHAPTER VI

—— >rOVISIONS APPLICABLE * \
;NERAL R E TO JUDICIAL
Gt PROCEEDINGS ot

General.

provisions of the
¢ of Civil P
Act, 1872,8
* Panchayats,

c 2 0S cfore
Cccdl!‘g d in {his Act, but the

plain Av
asot = all lcgmmale me

uit by 2
iuc order, sentence

enquity an

any crimin
ans in its power a
or decree as may
d good conscience.

Code of Criminal
rocedure, 1908, and
hall not apply to pro-
save to the extent

# % panchayat may

al case or civil or revenue
nd tpereafter pass
be in accordance

with jusiice,
(2) Every 1% *panchayat shall maintain 2 brief
memorandum of proceedings of each case tried by it.

employers
lative 1S 2 party Of

sonally interested.

(2) If by reason

fied under sub-section
1+ * Panchayat shall sen
2[Chief Judicial Mag
Collectror having ju
disposal in accordance Wit

68. (1) Notwithstanding_ an
for the time
+ panchayat 0

ded or to
with any

Act or any other law

be lawful for the*”
nal case to be compoull

its jurisdiction in accordance
d upon between the pa

compromise agree

No member of a *
suit or procec

r partner

employee Of P o

mw

of the number O
rematl
case or the

(1) there

istrate] or
risdiction,

Bar to personal

+ Panchayat shall take s

ding to wh
in busines

ich he or his
s or mear TIC-

any of them may be per-

d the I
‘the District

f Panches disquali-

ns no quorum
suit to the

Judge or
b

as the case may D¢

ything O
being 10

ntaine
force, it S

i
allow any ©

decide 2
lawiu

- it Compromisé and
d 1 n thts decision 01 oath.

di
o 11 of the Ind1 Bl

(2) Sections 8 { ;
| proceedings

shall apply fo judicia

Panchayat.
T /, -
e o
oction 17
‘The word “*Gram’’ omitted py Punjab Act No- XLl of | 93, %

LN . .
Substituted for the words *“DIstrict Magl
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180 GRAM PANCHAYAT

. : ithst: -iing::ny(:hing Containe( ;
ol Practi- 09, N("\\lth‘dn( : Sebs

Mo | Practitioners Act, 1879, no legal Practitiongy. ‘
pc;'l‘l]ft‘Cdm appear, plead or aot before 4 1%

[40 'E |
hajj o ~

anchg,: U,

idicin) Jet belo tiChay, il

for any party in any judicia] proceedings | g, this /\(3:,|lt )
\ 0. () A woman OF “any other Perso Peciy|

aranoe of 4 % L 4 . £ ] \ ]

e permitted by a1 * * Pinchayay, being a cia

S
) i ary to any Judici 1
proceedings before j may appear hro <gh an agent
rised in (his behalf,

(2) For the purposes of thjs S€ction «,
not include any legal Practitioner o any pe sop e
as a clerk to any legal Practitioner op

Or.a lout declared g Such under secti n
Practitioners Act, 1879,

71, 1If at any time, j appears (o 1% Panchayat\
(@) that j has no jurisdicrion 1o try 5 Case of
suit ;

Xvig,,
egal 1879,Q
Diﬁic'unih,

_ it is oF Such a natyre or of
Such - difficy]tjes that ¢ Should pe tried 1y
another coypt :

order in Writing, Stating therein {pe .- ates of
d feturn of the belition, direct the complai-

. 10ner, Y be, to present the
CO b} 5
etz . mplaint op Detition ¢ ourt.

Witnesges. 72, (1 ) 2[/\] 1

ap and gjvye evidence op
Cause the Productiop of any document

to produce or
Provided tha — -

exempt from bersonal appear-
t under Sub-section (7) of section
136 of ()0 Code of ivi] Procedure, 1908 shall \'0“9“;

appear ip Person  before a
anchayat iy, a bk & oion suit

L 4 tnes

b) a " Panchgy, May refyge tq sUmmon a witness
Or (o enfor SUmmonpg already issued against
4 Wilnegsg In | '

[ the o Yhen in i OPinion”the atendance
Ol the Witness g Canuo( pe Procured without
a0 amoyp( of de]

4y, expense Or inconvenience
:g?ech.m he cij cumstances Would be unreason-
; |
\
'The y “ca. :
Substituteq foy ords Y Puniab Aqy
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1% % panchayat shall not require a

3 a . . . -' . IUIre a

(c) beyond its jurisdiction to givengvli)sé;(ég

living 1 1
produce a ocument unless such a

or 10 :
sum of money be paid fo him as appea
to [the] Panchayat to be cufficient (o defrgs
his reasonable expenses ; y
shall be compelled to appear as
witness in person before *[a] ** * Panchayat Sh
may be examined on commission in the manner
preSCI‘led; and
¢ a document 18 produce | in obedience to a
summons issued under this section the * * Pan-
chaya: shall cause the documen’ to be copied,
mark the copy after comparing with the
original to bea true copy and return the original
documen’ to the person producing the same,
(2)1f any per<on, whom the 12 Panchayat summons by
wrilten order to appear or give evidence or {o produce any
¢ccument before it, wilfully fails to obey such suminons
the 1#* panchayat may take co gnizance of such disobedienc:
and after giving such person an opportunity to explain
may, on conviction, sentence him to a fine not exceedin’

twenty-five rupees.

no womarn

(e) 1

. s Proc: SSose
73. (I) Every summons jssued by a 1* * Panchayat Sh]ag e
be drawn up in such fo m an shall be signed or $ed e
in such manner as may be prescribed. ,
e summons 13 to be

(2; When the person on whom th ;
uch summons sha

served resides within ils iurisdiction §
: [i1he chukidars of the locql

ordinarily, b
: , be served by one O . _ -
;irea but he **Panchayal may in its discretion have it
*rved by any other person willing to do so.

(efendan! resides al ‘(h\;'

(im (3) It Ule accused or the (
its - 9f ‘.he_lssue of the summons outside ll}
0 {lllul?dwl on the V**Panchayal may forwat
ki @ 1k =k Pﬂ]l Srsodi 1. ° .
chayat within the _ O R oh

llon (]

c aymle accused or (he defendant resides % Lr g mmons

issy ’Shﬁ‘” cause it to be served as if it w

¢d by itself,

S~ _,-//
lTh T '-——/’//, . .lions 18 and 19'
we S WOrd “Gram? omitted by Punjab ACt No. XLTof 1953, s¢¢

53 section

Substj
3 “bstlitmed for the word “Gram’’ by ib id. ' o
17. uted for the words “The Gl’tlnl” b)’ ]’Ull_lllb Act
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182 GRAM PANCHAYAT 11953 : §y, A v

j accused or the defendant resides at (f.
1}1542)5312‘&? the summons outside the [j urisdiction Oft;rﬁfagf
chayat 2* * the 3* * Panchayat may, wahere 1t iS not POSsibje”
serve the summons through another 3* * Panchayag e (;
the summons to the nearest ‘[Judicial Magistrate] wh shall
cause it to be served as if it were a summons issueq by
himself.

Transfer application 74. (I) If in any criminal case or civj

suit be"ore a ***Panchayat any party intimates
before the announcement of the final order or d
intends (o make an application under this section to g,
‘[Chie” Judicial Magistrate] or the District Judge or the
Collector, as -he case may be, for the transfer of the cas: o
suit the 3* * Panchayat, shall, upon his executing, if so r: quir-
ed, a bond without sureties of an amount not exceeding ten
rupees, -hat he will make such application within a reason-
able time to be fixed by the 3* * Panchayat, which shall not
be less than fifteen days adjourn the case or suit for such a
period as will afford sufficient time for the application to
be made and an order to be obtained thereon:

lor revenye
at any staqc
€cree that pe

Provided that hothing herein contained shall require
the ** * Panchayat to adjourn the case or suit upon a second
Or subsequent intimation from the same partizs,

(2) Ifthe application be not made within the time a]loxg-\
ed, the amoun( of such bond shall be for feited and may b:

recoverable by the ** * Panchayat as if it werea fine
Imposed by itself, ;

Stay of proceed-

i 75. The Y[Chiel Judicial Magistrate] or the Dlstl{::it_
‘ Judge or the Collector, as the case may be, on an app lr;-
tion for transfer, order °[a] Panchayat to stay the pder
ceedings pending before it and on receipt of such or
the ®* * Panchiyat shall stay the proceedings.

/
*Substituted for the word “Gram” by Punjab Act No. XLI of 1953.

*The word *“‘area *’ omitted by ibid.

*The word *“Gram"” omitted by Punjab Act No.XL1 of 1953. £1964
Substituted for the words*‘District Magistrate’’ by Punjab Act No. 23 ©

*Substituted for the word “Gram”’ by Punjab Act XLI of 1953.
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1953 Pb. Act IV] GRAM PANGHAYAT 17

76. ‘[A] Panchayat may, whep j;

: » y , nposing a fi Paven 2
ol derills ‘hc paylncnt of a sum of g ln? or Payment by in
any movable property, direct thlgllto ?}fg %ro%y ggthr —

paid,

or the movable property be delivered, by instalments

77. (I) A ®* * Panchayat s}

; 1 - i
tent t0 Cancgl ’brc‘."s? or alter any SOntilnlcgotleé)rZe ggnf;gg-l Froa”
order passed by 1t m any judicial proce’edings except |
oxX parf.e decrees or orders ; and subject to the p’rovisi(e)gs
of 53051%1;8 2 12211(1*615), nOhsenteI}ce, decree or other order
passe : anchayat in  judicia' proceedings
thall be subject to appeal, or revision by an
sh Bty y any other court

' (2) The provisions of sections 10 and 11 of the C

of 1905 e Criminal Procedure, 1908 and section 403 o? thee ng:

of 1898 of Crll}m}al Procedure, 1898 shall apply to all civil, revenue
and criminal proceedings beforea 2* * Panchayat.

Res Judicata.

78. Any sum realized by a % * % Panchayat custody  of
py way of judicial fees or of judicial fines shall be 3cre- mone¥:
dited to the consolidated fund of the State in the manner

prescribed].
79. (I) The provisions of sections 480 to 482 of Contempt © of
v o 1095. the Code of Criminal Procedure, 1898, shall apply to I,
judicial proceedings under this Act :

Provided that, the fine imposed for contempt of court
shall not exceed twenty-five rupees.

. e : : » 522 of Conjunctive
2) The provisions of sections 512, 517 and > junctiy
[ of 1898. the Ejgde oprriminal Procedure, 1898, shalldap_ply rtlo ?

‘ criminal proceedings before l[a% Panch: yat, and 1o, &7

. . AOS a3
.t in relation to sections 517 an
S22 of the Code Panchey S8 cedure, 1898, 18 not com-

522 of the Code of Criminal Pro

plied with, t%e panchayat shall forward11 the ggégctotoegz
nearest 4[Judicial Magistratc] who shzll1 | psré)lf’

cute it as if it were an order Pi‘ssed D BIMRESS

e p— U
tions 21
53,8 ns 2
" b Act No. 41 of 1953, sectio
1Substituted for the words ‘‘the Gram’ bY Punja 9.
and 22, : Punjab Ast No. L1 o . *orit;c"
2The word “Gram” omllth by Go\’cmmenl o

by -;;S;bstituted for the words *‘kept in such custody * A
ibid, section 254 (ii). ) b Ac
‘Substituted for tl(xc)word «Magistrate” by PUR

| No. 25 of 196+
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184 GRAM PANCHAYAT (1953 . P, l

Act [y
CHAPTER VII
FINANCE AND TAXATION
1[Sabha Fund) '[80. There shall be a [ Sabha F und] for

=y . Cach
Panchayat and the same shall be utilised for Carrying oyt
the duties and obligations imposed on the Pan

; _ Chayat
or any Commiftee thereof by this or any other Chactment
and for such other purposes of the Panchayat 54 the State
Government may prescribe].

Sources of Gram %[81. (I) The following moneys shal] pe crediteg
Fund. to the Gram Fund—

(a) all grants fro
authorities ;

(b) the balance (if any) Standing at the credit of
the Panchayat at the com
t; :

m Government Or other Loca]

mencement of thjg

2

(©) the balanc_es_ and proceeds of all funds which

In the opinion of the collecto, Were or are

eIng collected for COMmon secular purposes

of the village op villages Comprised in the
Sabha areq ; |

(d) all donationg :

(€) all taxes, duties, cesses ang fees imposed and
realized under this Act

- 1C Servants of (pe Panchayats
and dead bodies animals not claimeq by
dance witp, any custon}
§ 0
he lang vested iy (1, Se‘lndacfther produce
\‘\
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1953 ¢ Pb. Act 149 GRAM PANCHAYAT ”
8

(g) income dorived (ros :
: rom the vill;
< g A l c rL [ 1
are under the management Orgpar:zm;lef which
ayats ;

(i) income derived from ¢
[ commo
] P
the Panchayat under any 12 lands vested in
being in force. aw for the time

The Government shall ever .
panchayat portion of the land rle{/grfsg af:s'tg% to every
(han ten Per centum of the total annual l0 demg e
realized within the limits of the Sabha are and revenue
ye credited to the Gram Fund. a which shall

82. (Z) Subject to rules made under .thi
ordermade by Government in this behalf, Gr;SmAf’tancc):iaay?é Toon, T

shall impose,—

(a) a house-tax payable by the occupier o
a house is vacant, by the own erp: r, where

Provided that if any house remains vacant
for a period of one year Ormore, it shall be
exempt from payment of the house-tax ;

(b) with the previous approval of Government, a
tax on persons carrying on any profession,
trade, calling and employment (other than

agriculture) in the Sabha area provided such
in the Sabha area

tax has not been imposed In
by any other local authority under any law
for the time being in force ;

(¢) if so authorised by (he Government, a duty on

transfers of property inthe form of surcharge

on the duty imposed by thfe Inldmn.l‘Slta:Ep
' ipstruments of Sa1¢ gut

Act, 1899, O i ( immovable pro-

morigage with ossession O vabls
v 4 the Sabha arcd at such rate
{ not exceed-

erty situated in
i fixed by the Governmen

as may be (. ‘ ;

. .« (he case may be
er cenfum on, as the ‘

g o { the considerat1on, the value

mount secured by

the amount O e

of the property ©f P

the morlt)gagee, as set forth 10 the et

0 thari by the Government, AV
(C) I{as)? gllittl;ogrs%%ssywhich the Legislature of the.

Sta’te has power {0 ]n‘lpOSC .

instrument :

(Z
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Power

ex- )

cmpt from  taxcs 83. Subject to su
nte  off ir. be b d

recovergble prescribed a Gram Pancha

nmoums,

Expenses

Tam

chayat,,

cCovery
Tears.

.

186 (ORAM PANCHAYAT [1953 : py, Act 1y
o0

Provided that if the Gram Panchayat fail
impose the tax, duty or ¢ess Governmgp, ma
take nccessary steps (0 Impose itand (pq ¢, 7

5 tr,

/ b
duty or cess so im osed shall be deemed o
have been imposed gy the Gram PanChayatO:

Provided further, that the Governmen¢

at any time withdraw the authorisation under
clause (¢) or clause (d) Whereupon (he tax
duty or cess shall cease to be levied, ’

(2) The following fees may be levied by a Grap
Panchayat—

(7) teh-bazari from the shop-keepers in fairs other
than cattle fairs ; '

H

(1) service fee including fee on cleaning of streets
and lighting of streets and sanitation ;

(iii) fees for registration of animals sold in the
Sabha area ; and

(iv) water rate where water is supplied by the Gram
Panchayat,)]

to
ch restrigtions and control as may

yat may write oft any tax,
€€ or other amouynt whatsoever, due to it, whether under

a contract or otherwige o any sum %ayable in connection

therewith, if in i(s opin jum 18
: Inton such t ount or sum !
Irrecoverable, d TR amou

of

Pan- 84. The expenses of the Gram Panchayats shall be

panged to the A[Sabha Fund] %[ and hose of the Adalt
Panchayat on (he fy d pae) 1 and | ks certl-
edin such propori Nds of the Gram Panch yats con

. 10N ¢ ¢ ; . rhe res-
cribed authority,], 48 may be determined by the p

of  ar. .
this Ej’sscl ?1]}? Collector shall recover any sum due llc‘lldl;’f
o sx Other than Sums due under a decree passe dic)-
s finacchayat in exercise of its civil juris ’
S8 Imposed in (he exercise of its crimiid

as 1f they were arrears of land revenue.

P . -
;Sud%;gug;dpgﬁﬁgn acl: ﬁgt ;I?I?I 26 of 1960, section 11.
© Words ““Gram omitteq = i%i’:}?gcségisgﬁli%% 27.

T
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1953 wi(h tl'l
6. conditions
su may

m Panchayal may, with the previous per

GRAM  PANCHAYAT 187

¢ sanction of Government and subj
ect

as may be prescribed, a Gram.or® o bor
ow, :

borrow money for carryi
¢ of this Act. Y5 OROF sng

Special taz  amd

87. £ srector, 1mMpose a ecla
e Dire ’ P Specl 1 tax on thecommunity T
244

. O
101 16 nlembel's

on

‘e case of a1
pulsori'y impose

extenl

na
]t 1 Liion of any P

of the Panchayat area for th> vi-

ublic work of general utilit
C"“Sinhabitants of the said area ; provided thzlt foi{
hy N empt. any member from payment of this tax
nay [ of doing voluntary labour or having it done by
s e person his behalf; provided further, that in
emergency manual labour may be com-
d without payment fand if any person

perform such labour without sufficient cause he

does 0Ot ;
qall be liable to be punis
dto twenty-five rupees.]

hed with a fine which may

:yCHAPTER VIII]

THE PANCHAYAT UNION

CHAPTER IX

95. (1) Government may, by n

fgorany ol its powers under ¥ Y,
make rules, to a Deputy CommlSSlonerh

Div' -
Slonal Officer as the case m

g G(g), The Director may, with the previows ¥ o
Yernment, delegate any of his ponr% ‘ !
tlegated (o him — e

IOSed

CONTROL
otification, delegatg E:‘t?r:fion of

. r than
this Act othe © the Sub-

ay bC] or the A

*

Tot }
elow the rank of District Panchaya
-

e
.

~——

————

‘-_-/"‘_.../ ion 29
1953, s€CUO" 93 and

lAdd
1 ded
Chapy A the end of section 87, by ACt No. g8, 89

Ouyjgy b Cr
itteq by Pllf[‘ﬂ‘gtb consisting
.'\ddc d Act No.

(T, .

d by
by Punjab Act XV of 1954 -
4 by Punjab A¢

\Vord y 6t
¥ '0: specified in section 102 and 103

f sections ¢
?(.)6 of 1960, section 13.

” omi[tc
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Power of Govern-

and
members of Execy,.

188 GRAM PANCHAYAT (1953 . Ph.

1 The Chief Judiciz_ll.Magistr.ate Y de
any gf(?is powers to a Judicig] Maglstrate of Iheega;gi |
Class(]<i) The District Judge ma

to a Subordinate Judge of th

(9). The Collector may delegate any o his power to
an Assistant Collector of the first grade.

Act 1y

y delegate any of his :
¢ first class. POvwer

on 102
Commissioner.]

ntained ip thjs
x Governmeqt may by
-4 general electicp of Chairman and
€xecutive commiis

of which

Oplion has not peep held and made after

the first day of cember, 1963, shall be held and made
Y Such date 44

Government may bg
al, by such date as may be Speclﬁed

geéneral election of Chairman an
members of o 1 '

all Sabhas, snd co-

ittees, shall ke held and
B[Union Territory of
ifferen dates

Chandigarh]; and
May be appointed or differcnt areas or fo
ifferent Sabhas or 8roups (hereof -

Provjded t he electiop
Ol executive

g 2] mems
. » and co-option of
Mmittees, | Id an

. iShads:
‘‘State of p njab® by the Punjab Zila Par
Mitis apg Gram Sabhag (Recoltlus{ituti 4

A (¢
on and Reorganisation) Ordef

(¥ Scanned with OKEN Scanner



